
SCHEDULED TO BE HELD ON 14.03.2017.

Please

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes,

in running serial orders. The concerned firm may go through the same and respond

accordinglY.
(ii) lt is also informed that all applications/representations/reply to the Deficiency

letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-

l. The email address is: darshan.sinqh@nic.in and ncl.dqft@nic.in. All firms are

also requested to mail/send their present valid email addresses so that

correspondences can be made through emailonly.

The meeting No. 25117 of the Norms Committee (NC-l) for the licensing year 2016'2017

which was scheduled to be held on 14.03.2017 under the Chairmanship of Sh. Darshan Singh,

Additional Director General of Foreign Trade to consider the applications under Duty Exemption /

Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI No Name of the representatives &
their Designation

Room No. Telephone No. Department

1. Sh K K Tlwan,IA 476 23062622 DHI,UB

2 Sh SK」 ain,DO 428A 23063321 Extn 3318

23063166

DiPP,UB

3 Sh Kanwalinder Singh Sodhl,

Asstt Di「 (MeCh)

736A 23063802 Extn 2459 DC(MSME),N.B

4 Sh K.P. Singh, Dy. DGFT 302 23061562 Extn 146 DGFT,UB

I - lie Coii isidered the individual cases of the aqenda of this meetina aenerated throuqh

the online svstem of NlC. The decisions taken thereon are as under:-

Party Namei NILSAN     ‐Meet Noノ Datei25ノ 80-   lStatus:
NISHOTECH SYSttEMS   'ALC2′ 2016         1Deferred
PVT LttD              14 03 2017         1

IHQ F‖e                RLA FIle                Lic No/Date:0310707664 1Defer Date:
:01/80/050/00568ノ AM17′     :03/95′040/00426ノ AM13ノ    05092012           

‐25042017
1 15`ti`i6ハ :十h6ё O品品ltee hOted thai blll lepresentauve present in the meeing has raised

ldenCiency in the lrm's applicalon as under and decided to send n tO the irm to furnish reply:―

|       “SI No 3,6,8&9 of Standard Denciency Format(Export Product wlse)"

‐Case is deferred to 25 04 2017

Case No.:8′ 25′80‐

ALC2′2016

Case No.:7′ 25′80‐

ALC2′ 2016

HQ File

i01′80/050/00567ノAM17ノ

Party Name:NILSAN
NISHOTECH SYSTEMS
PVT LTD

RLA File

:03/95′ 040′ 00618ノAM13/

Meet No/Date:25/80-
ALC2/2016
14032017

Status:
Deferred

Lic.No/Date:0310714868 Defer
1211.2012         iDatei

し 、́ )
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Decision:The Committee noted that DIPP vlde UO No 1217/2017-TSW/02 dated 14/03/2017 has
ralsed deficiency in the frm's apphcat on and decided to send itto the firm to furnish reply■

1    lnformation in respect of SI No 3,6,8 81 9 of Standard Deficiency Format′

2    Use ofirnportitems at Sl No 33,34&43 to 46 in manufacture of exportitem

Case is deferred to 25 04 2017

Case No:1ノ 23′80‐         Party Name:APEX TEST    卜Лeet No/Datei25/80-    Status:
ALC2′2013            TECHNOLOGIES,        ALC2/2016         Deferred

14032017

.HQ F‖e                ‐RLA F‖ e                Lic No/Date:0710101331 Defer
3 101′80′050/00427/AM14/     107/24/040/00310/AM14/     17 01 2014            Date:

25042017

Decision: The Commltee noted that the lrrn s rep y dated 16 03 2015 was sent to DEIT on
23 03 2015 folowed by reminders on 24 06 2015: 20072015, 11092015, 28 12 2015 and
28 04 2016 to exped te comments Caseis deferred to 25 04 2017

Case No:4′ 21′80‐         Party Namei ZENITH       Meet No/Date125′ 80-    Status:

ALC2′2014            PRECIS10N PVT LTD,    ALC2′ 2016         Deferred
14032017

■肌刷尾5900480AM19 8りち]駐900297AM1 9 ちよ拌児1'071∝
07058B:富

25042017

Decision:The committee noted thatthe fl「 m's app‖ cation has been senttoヽ ЛSME on 48 12 2015

for comments Case s deferred to 25 04 2017

Case No:3′ 21′80-         Party NamellSGEC HEAVY Meet No/Date:25′ 80-    Status:

ALC2′2014            ENGINEERING LIMITED   ALC2′ 2016         Deferred
14032017

5蝸肌590047餅 AⅢワ ‐鶴 3駐900392AⅢ  Ы :夕修鰭
'0馴

039223)3:=

25042017

Decision:The committee noted thatthe firm's reply dated 21 09 2015 has been again sentto DHI

on 10 03 2017 for comments Caseis deferred to 25 04 2017

1Case No:52′ 24′80‐        Party Namei STERICAT     Meet No/Date125/80‐     Status:

IALC2′ 2014            1GUTSTRINGS PN/T LTD   ALC2/2016         Approved
14032017

.HQ F‖e                 RLA F‖ e                 Lc No/Date1051 0392401
:01′80/050/00597/AM15/     105′ 24/040′00414/AM15/     12122014

Decisioni The committee decided to「 a‖fy the norms in line wth their earier AA No 0510391003

dated 05 09 2014 as under―

16 1   Exportitem No.1
1    (0   1mport tem no l:― Net+1%

(‖)    lrnport tem no 2 to 5■ As per packing po‖ cy

l‖)  lmpon ltem n0 6‐ On netto net bas s

ExpOrtitem No 2

()   lmpOrttem no 7■ Net+1%
(H)  lmporttem no 8 to ll:― As per pack ng poicy

11)  lmport tem no 12-On netto net bas s

i+; +c f -+i rr ,/ r<.
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Export item No. 3
(i) lmport item no.13:- Net + 1%
(ii) lmport item no.14 to 17:- As per packing poticy
(iii) lmport item no.18:- On net to net basis

Export item No.4
(i) lmport item no.19:- Net + 1%
(ii) lmport item no.20 to 23:- As per packing poticy(iii) lmport item no.24:- On net to net basis

Export item No.5
(i) lmport item no.25:- Net + 1%
(!i) lmport item no.26 to 29:- As per packing poticy(iii) lmport item no.30:- On net to net basis

Export item No.6
(i) lmport item no.31:- Net + 1%
(iil lmport item no.32 to 35:- As per packing poticy(iii) lmport item no.36:- On net to net basis

Export item No. 7
(i) lmport item no.37:- Net + 1%(ii) lmport item no.38 to 41:- As per packing poticy(iii) lmport item no.42:- on net to net basis

Export item No. 8
(i) lmport item no.43:- Net + 1%
(ii) lmport item no.44 to 41..- As per packing poticy(iii) lmport item no.48:- On net to net basis 

-

Export item No. 9
lmport item no' 49 may be deleted as Export item no. 9 and lmport item no.4g are same.

RA may take further necessary action accordingly.

丁
|

|
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.Case No.:43ノ 24ノ80‐
ALC2′2014

1HQ File

:01/80/050/00588/AM15/

IDecis:on:The cOmmlttee
lunder:_

HQ File

101/80/050/00062/AM16/

letiζ 16hi tthさ ё6品品116e
08 03 2017 for comments

:淵駅1鶉 ,S°

N贈
ち児諸
0298餅

14032017

Status:
Approved

Lic No/Date:0510392573
24122014           .

line with their Advance Authorisation as

Lic NoノDate:0310793788 Defer
l102 2015            Datei

RLA Flle

i05/24ノ 040/00447/AM15/

decided to ra‖fy the norms in

RLA File
i03/95/040/00743/AM15/

1. lmport ltem No. 1 to 7.._ On net to net basis.2. lmport rtem No. g to 1s:- 1.05 Kgs/kg content in Export products.
:

lRA may take further necessary action accordingly.

「こ滉以:i:2′3′80… Party Namei L&丁―MHPs   Meet No/Datei25ノ 80-   Status:
丁URBINE GENERAttORS  ALC2/2016         Deferred
PRIVATE LIMI丁 ED        14 03 2017

8
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Case No.:17′ 27′80¨       Party Namei DYNAMAttlC  Meet Noノ Datei25ノ
80-   Status:

ALC2′2014            TECHNOLOGIES LIMITED, ALC2′ 2016         Deferred
14032017

白0 1ilさ              RLA File             Lic No/Datei0710107705 Defer
i01′ 80′ 050/00642′ AM15ノ     :07/24/040′ 00422ノAM15ノ     25 02 2015            Datei25042017

1b`tiξ i6n:丁h660品 mitee nOted thatthe lrm's appllcalon a10ngwlh irm's reply dated 12 02 2016
.hasbeensenttODIPPOn10032017forexaminatiOnandcOmments

lCase iS deferred to 25 04 2017

Case No.:35ノ 3′80‐

IALC2′2015

10嶋刷λ5研0003引AMl創

case No.:2′ 25′80‐
‐
ALC2′ 2016

111鳴刷λ5餅00562AM1 7

case No.:20′ 3′80‐

ALC2′ 2015

lcase No.:46′ 3′ 80‐

IALC2′2015

141HQ Fie

l:01′ 80′050′00046ノAM16ノ

Party Namei TERUMO
PENPOL LIMITED

‐
RLA File

153ノ24′040ノ 00018ノAM15′

Party Namel
LYOPHILIZAT10N
SYSTEMS INDIA PVT LttD i

RLA File

i09′ 24′ 040′ 00677′AM15′

Meet Noノ Date:25/80-

ALC2′2016
14032017

lNDIA Meet No′ Datei25′ 80-

ALC2′2016
14032017

Meet No′ Date125ノ 80-   Status:   ‐

ALC2ノ2016         Deferred ‐
14032017                    .

Lic NoノDatei531 001 8479 1Defer     l

‐17 03 2015           1Datet     ‐
25042017

(ChemiCal)On

Status:

Deferred

Lic No/Date10910061713 1Defer
17 03 2015           Datei

25042017

sentto DIPP On 10 03 20171

Decision: The committee noted that the firm's applicatron has lreen sent to MSME

1o.o3.2o17forexaminationandcomments.Caseisdeferredlo25,04.2017.

Decision:TheCommitteenotedthatthefirm'sapplicatio.n-hasbeen
'for 

examination and comments' Case is deferred lo 25'04'2017 '

mttstw躙 x露ち麗階
02引80-鷲師:d

14032017           1

柁‖刷λ5餅00029AⅢ創 協]話 OЮ∞∞ハⅢ引 ちFど朋
=圃

∞∞刊91鶏
B:格

b`cislon:丁 he COmmntee notea thatthe lrm'S appliCalon has been sentto MSME(ChemiCal)On

16 02 2017 for examinatiOn and COmments Casels deferred to 25 04 2017

case No.:8′ 9′ 80‐ ALC2′ 2015 Party Namei SOPLAR
PVT LttD,

Lic NoノDatei0710107912RLA FileHQ File
107ノ 21ノ040ノ 01140ノAM15′     

‐24032015
13 :01′ 80ノ 050/00193′ AM16/

Decision: The committee noted that the firm's reply dated 26.01.2016 has been sent to MSME on

22.02.2016 to, "o..enL. 
A, requested. ov rrasile copy of the reply again sent to them on

Og.O6.ZOf O. Case is deferred lo25'04'2017 '

Status:
Deferred

Defer
Date:
25.04.2017

早こ‰脚Ъ轟せ喘平詭,

RLA File

i07′ 24′040′00462′ノヽM15′

躙ち渕謄
o2引 8餅 :器:d

14032017

Lic No′Datei0710107930‐ Defer

25032∝5t

淵
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Decision: The committee noted that the firm's application and firm,s reply has been
DIPP on 10.03.2017 for examination and comments. Case is deferred to 25.04.2017.

Case No.:65ノ 3ノ80‐
ALC2′ 2015

HQ FIle

Party Name:PROMAC
ENGINEERING
INDUSTRIES LIArll丁 ED,

RLA File

Meet Noノ Datei25/80-

ALC2/2016
14032017

Llc No/Date:0710107942
26032015

Meet No/Datei25/80-
ALC2/2016
14032017

also sent to

Status:
Deferred

Defer
Date:
25.04.2017

Status:

Deferred

Defer

Datei

25042017

Status:

Deferred

‐Defer
Datei
125042017

09032017

250420171

MSME(Chemical)Onl

15
:01/80ノ 050/00065/AM16/    :o7/24/040/00473/AM15/

Decision: The committee noted that the letter sent to the firm for seeking clarification.
Case is deferred to2S.O4.2O17

16

Case No.:12ノ 9ノ80¨
ALC2ノ2015

HQ File

:01/80/050/00197/AM16/

iCase No.:57′ 25′80…

IALC2′2016

Party Name:NETAFIM
IRRIGA丁 10N INDIA
PVtt LttD

Party Name:MATRIX
MEDI丁EC PVT LttD

RLA F‖ e                 Lic No/Datei3410041122
i34/24/040/00263/AM15/    06042015

,Decision: The committee decided to defer the case in the next meeting.

lCase is deferred to 25.04.2017.

ギ出糊38選棚鴨,贈易諸
°2〕86_

14032017
-- HQ Fite RLA Fite Lic.No/Date:0710108017l/ 

:01/80/050/0061 7tAM17t :ottzttoqorclfi4tAl.trlst 1s.04.201s

Decision: The committee noted that the firm's application has been sent to Dlpp onrfor examination and comments. case is deferred to 25.04.2017.

.CaSe No.:10ノ
25ノ80‐

.ALC2′2016

掲器鶏5餅0057餅AⅢ 7

Ded釧Om The commttee nded ha he ttmt ap口 lcat10nhasbttfTl,MSME tthemu on‐
09 03 2017 for examlnatiOn and cOrnments case is deferred t0 2

Party Name:Blo_TECH   Meet No/Date:25/80‐    ‐status:
VIS10N CARE PVT LttD    ALC2/2016         .Deferred

14032017
RLA File             Lic No/Datei0810135737 1Defer
i08/24/040/Oo122/AM16/    .24 07 2015           1Date:

Patty Name:Blo_TECH   Meさ iN。′btttei,6′ ё01   stttiLξ :

VIS:ON CARE PVT LttD    ALC2ノ 2016         1Deferred
14032017           1

RLA File           Lic N。 ′bちte:6646436067 16fel
i08/24/040/00149/AM16/   21 08 2015         Datel

ICaSe No.:9ノ 25ノ80‐
.ALC2ノ2016

"肌鶏5900569AⅢ 7

DecisiOn:丁 he committee n6ted thLithe lrm's applicatiOn has been sent tO
09 03 2017 for examinatiOn and cOmments case is deferred t0 25 04 2017

ICase No.:14′ 25′80‐
201ALC2r2016

Meet No/Date:25/80-   statusi
ALC2/2016         Deferred

…
ョ:of Forelgn Trade

of Commerc€
′GoVt.Of indl●

“



HQ File

i01′80/050/00574ノAM17ノ

ICase No.:16′ 16′ 80‐

:ALC2′2016

1HQ Flle

101′ 80ノ050′ 00391′AM17′

case No.120′ 7′80¨

ALC2′ 2016

HQ Flle

22i01ノ 80′050′ 00241′AM17′

‐case No.:3′ 25′80Ⅲ

IALC2′2016

RLA File

:08′24/040ノ00229/AM16ノ

Party Namei VEE KAY
VIKRAM&CO LLP

‐RLA Flle

108/24/040′00308′AM16′

Party Namei POLYCAB
WIRES PVT LttD

‐RLA File

103′ 95′040′ 00834ノAM16′

Llc NoノDatei0810136256 1Defer

12 10 2015        1Date:
125042017

b`したた11+hさ ёo品高品leさ ハ帆dh試 馴PP健
:∬『』譜 :el『

'111:編

∬景昇‖l鷺蹴 |」r∞
d

‐deficiency ln the firm's application as under and(

|      “SI No 3,4,5&11 0f Standard DeicienCy Format(Expon Product WiSe)"

ICase is deferred t0 25 04 2017

Meet No′ Datei25′ 80‐

ALC2′2016
114032017

Lic No′Datei081013671l Defer
ll 12 2015         Datel

Meet No′ Date:25/80-

ALC2/2016
14032017

Meet No′ Datei25′ 80-

ALC2ノ2016
14032017

Status:
Deferred

25042017

0n13122016

.Status:

IDeferred

Status:
'Closed

Status:
Deferred

121

1666isioA:十 A660品品i166n61661Aムtth6 1書 liζ ム
pplica16A has been senttO MSME

lfor examinatiOn and commentS Case is deferred to 25 04 2017

Llc No′Datei0310802488、 Defer

綱
"2釧
6  1‰矧7

Decision: The committee noted that the DElr deficiency letter dated 09.11'2016 and 18 01'2017

,sent to the firm directly through e-mail ano oorr reminder sent to them on 20'02'2017 through e-

mail. Case is deferred lo 25'04'2017 '

:淵譜陥IR誦穐D

惚鬼島10皇jl話

'棚
岬ヽ
署
|‰

i趣
堰糞獄翼:爛憎Ⅷ憮

F簡驚費儀捕麟嚇鮒
|  106 11 2002 and deCided to C10se the Case

l  lRA may take further necessary acIOn accOrdingly

|  ‐case No.:1′ 6′80‐ALC2ノ2016 Party Namel DECON INDIA Meet Noノ
Datei25ノ 80-

.                      ‐PLASTICS PVT LTD,     ALC2′2016
14032017

RLA File Lic'No/Date:3110066049 Defer

,. [?5Ji.50/oo16o/AM17/ :31/83/040/00187/AM16 t 14 03.2016 'Date:
25.04.2017

Decision:Thecommitteenotedthatthefirm'sreplyg-,l9d13.1o.2016hasbeen
i id;;rb ". 

z7.ro.2016' case is deferred to25'042017
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HQ File

101/80/050/00466ノAM16/

Case No.:2ノ 13ノ80‐
ALC2′2016

HQ File

Case No.:3ノ 7ノ80¨
ALC2ノ 2016

RLA F‖ e                Lic No/Datei091 0o63457.Defer
i09/24/040/00736/AM16/    29 03 2016           1Datei

Decision: The committee noted that the firm's additional information
,sent to DHI on 09. i 1 .2016. Case is deferred to 25.04.20iT .

125.0420171

agi3a 66 11う 61も hag 6晶II

26

Party Name:ZENl丁 H
PREC:S10N PVT LTD〕

RLA FIle

Meet No/Datei25/80-
ALC2/2016
14032017

B器ld l

Lic No/Datei0710109739 Defer
:01/80/050/00343/AM17ノ     :o7/24/040/00044/AM17/ 2904.2016 ‐Datei

‐250420171
Decision: The committee noted that the firm's application has been sent to MSME on 20.0g.2016for examination and comments. case is deferred'to 2s.04.2017.

Party Namei MAHIMA  Meet No/Datei25/80‐
UDYOG           ALC2/2016

14032017

Status:
Approved

IHQ File            RLA File          Lic No/Date:0510398362
:01/80ノ 050/00224/AM17/  :o5/24/040/00037/AM17/ 03052016

:::i調:I:λ概臀:彬り::t品「霧%槻

"rmS睡

dttm me面 h c6mttents d由 ||
7 as underi―

1. Capacity of Reverse Osmosis Skids ( export item)
and net eXpOft Weiohts mav hc cnanifiar{ ac r rnz.ta..

2

alongwith their quantities
ex be soecified as r nder'

Capac:ty

…

Welght250m3/hr 5 Nos 37366 Kgs
210m3/hr 3 Nos

型 2 Kgs150m3/hr 2 Nos. 13031 Kgs.
be prefixed witn tne@ort items

quantities may be allowed as under inclusive of

VVord

No l
"Relevant" may
to 21 and their

at SI

2%‐

27

wast
ｌ

ｏ

Ｓ

Ｎ

Quantity ―
¨

０

Ｓ

Ｎ

Quantity Ｌ

ｏ

Ｓ

Ｎ

Quantity

1 76    Kgs(4803
Mtrs)

8 1087 5 Kgs

(49 98 Mtrs)

15 175 6 Kgs

(32 96 Mtrs)2 225 5 Kgs

(97 4o Mtrs)

9 2458 6 Kgs

(171 36 Mtrs)

16 388 3 Kgs

144 60 Mtrs)3 176 4 Kgs

(73 46 Mtrs)

10 2346 8 Kgs

(84 32 Mtrs)

17 606 Kgs

(51 Mtrs)4 215 1 Kgs

∈,09 Mtrs)
4091 6 Kgs

(189 72 Mtrs)

18 2506 3 Kgs

(168 26 Mtrs)5 724 3 Kgs

(63 23 Mtrs)

12 2212 1 Kgs

(51 51 Mtrs)

19 1209 5 Kgs

(42 84 Mtrs)6 262 9 Kgs

壺0 09 Mtrs)
13 57 3 Kgs

(25 52 Mtrs)

20 2681 9 Kgs

(126 48 Mtrs)7 2216 9 Kgs

(136 68 Mtrs)

14 192 8 Kgs

(46 35 Mtrs)

21 1441 4 Kgs

(33 66 Mtrs)
to 163 may also be specified in Nos.

Quantity

3. euantitiesffi
in,addition to their weights as under.

ln Nos.



24 60 53 2 82 3 111 2 140 75

25 90 54 5 83 20 112 2 41 6

26 15 55 2 84 45 13 2 142

6 85 25 114 2 143
144

40      4
140     127 75 56

28 20 57 25 86 30 115 1

29 10 58 10 87 20 116 145 ∠ U

30 5 59 10 88 20 117 30 146 30

31 8 60
61

8 89 5 118 10 147

3 90 5 119 ５

一
５

48 8
32 149 6
33 20 62 15

９‐

一
９２

24 20

5 121 5 150 60
20
10

34 25 63
93 1 10 122 5 151

35 30 64 ８

一
３ 94 25 123 ３〇

一
３０

152
36 15 65

153 ５

一
２０37 25 66 3 95 12 124

38 40 67 n 96 3 125 30 154

97 こ       1 126 75３９

一
４０

12 68 4
156 110

14 69 983 3 127125

3 99 2 128 ４６
一
‐０

157
158

20
４‐

一
４２

7010 15
4 71 30 100

1301 10 159
6
15

15

5

1

43 3 72 ら 10 20

102
103

10 131 20 160
44 2 73 5

10 132 10 161
45 15 74 3

10 133 35 162
46 4 75 104

105 10 134 25 163 6
47 2 76 5

48 3 77 5 106 5 135 l∠

4 78 8 107 5 136 り

137 3
50 6 79 3 108 2

01 net10 neI
oirmport it-ems at Sl. No' tOS maY be allowed22 to

1趨 漁『
謁 卜
 濡 :♂

C iMttNDIA機

癖

硼 訃

罵 黒 ed‐
:017

1'1尉痣50/00223rAM177  1誂 :|[書 Oli07431AM46r  
吉:さFi、:iCi11(銘

66m品昴 tsofDIPII

I:」漁:11'咄需:虚兜t品響譜〕:〃翼l臆「∫
叩C

4.QuanuJes
basls With accountabilitY clause'

RA may take further necessary action accordingly

1.  Net Empty weights of exportitems at SI No l t0 41 may be Specified as underi

Net Empty
Weight
rMT、

―
¨

０

Ｓ

Ｎ

Net Empty
lrveight(MT)SI

No
Net Empty
llVeight(MT)

ｌ
¨

０

Ｓ

Ｎ

Net Empty
Weight(MT)

SI

No

8142 34 37784
1

っ an■ 12 4664 23
35 2207

13 245 24
2 9915 0839 36 46276
3 13336 14 1701 25

37 31735
15 4898 26

4 2145 38 323
16 1794 27 118

5 2576 39 33779
17 40 28

6 100924 4761 ４〇

一
４‐

1656
7 五五AQ 8 3125 29

1173
2617 ‐９

一
２０

43 30 3335
8
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9
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Quantity of import item at Sl. No. 1 may be allowed as 343589 Meters (228041 Kgs.) on I

net to net basis as claimed by the firm. 
l

lmport items at sl. No. 2,6 & 12 may be deleted as not required by the firm.
Quantity of import item at Sl. No. 3 may be allowed as 2032 Meters (1470 Kgs.) on net to;
net basis as claimed by the firm. i

Quantity of import item at Sl. No. 4 may be allowed as 77 Nos. on net to net basis. Duty
free weight of this item may be allowed as 52600 Kgs. as 1.336 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.
Quantity of import item at Sl. No. 5 may be allowed as 36 Nos. on net to net basis. Duty,
free weight of this item may be allowed as 89533 Kgs. as 1.26 Kgs/Kg. content in the,
export products after taking 20oh recovery from scrap.
word 'Relevant" may be prefixed with the description of import items at sl. No. 7, g & g.
Quantity of import item at st. No. 7 may be ailowed as 98156 Kgs. as 1.25 Kgs/Kg.l
content in the export products after taking 1/3'd recovery from scrap.
Quantity of import item at st !o 8 may be ailowed as 5s054 Kgs. as 1.157 Kgs/Kg.
content in the export products after taking 1/3'd recovery from scrap. l

Quantity of import item at sl. No. g may be allowed as 2a2462 Kgs. as 1.12g Kgs/Kg.
content in the export products after taking 1/3'd recovery from scrap. :

Quantity of import item at Sl. No. 10 may be allowed as under: ' ,

' Welding wire/Electrodes/Strip: ,11630 
Kgs.

, Welding Flux: Equal to weight of welding wire/Strip

12' Quantity of import item at Sl. No. 11 may be allowed as 14 Nos. (g870 Kgs.) on net to net
basis with accountability clause.

RA may take further necessary action accordingly.

３

４

5

７

８

9

10

Case No.:12′ 7ノ80‐
IALC2ノ2016

HQ File
.29 :01/80/050/00233/AM17/

Case No.:10′ 7ノ80‐
ALC2′2016

HQ File

Case No.:23/7′80‐
‐ALC2ノ2016

HQ FIle

i01ノ80/050/00244/AM17/

1Decis:On:The cOmmittee

Party Name: HONDA Meet No/Datei25/80-
TRADING CORPORAT10N IALC2/2016
1NDIA PVT LTD         14.032017

Status:
Deferred

Meet No/Datei25/80-   IStatus:
ALC2/2016         1Deferred
14032017           1

Lic No/Date:3210077894‐ Defer
18052016           .Datel

Meet No/Date:25/80-   IStatus:
ALC2/2016          1c10sed
14032017           1

Lic No/Datei0310804858 1

1躁瑯 墜_tcH

RLA File           Lic No/Date:0510398531 1Defer
i05/23/040/00053/AM17/    17 05 2016           1Date:

125042017
Decision: The committee noted that as desired by DHl, the firm may furnish earlier AA No. for thesame set of lmport - Export products for which noims was fixed.
Case is deferred to 25.04.2017.

30

Party Namei OMEGA
SEPARA丁 10NS INDIA
PRIVATE LIMITED

RLA File

Party Name:
UNDERCARRIAGE AND
ITRACttOR PARTS
PVT LttD

IRLA File

i03/95/040/00131/AM17ノ

noted that RA,Mumbai vide ls

:01/80/050/00231/AM17/    i32/24/040/00004/AM17/

25.04.2017
Decision: The committee noted that the firm's application has been sent to MSME on 24.06.i016for examination and comments. case is deferred to 25.04.2017.
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OateO i0.0S.2016 has informed that the above mentioned AA has been issued on repeat basis in

terms of para 4.7 ieao witn pars 4.7.2 of HB 15-20 (Meeting No.'19/80-ALC2/2014 dated

og.lz.zol+ (HQ. F.No.01.BO/O5O/OO244lAM15) and decided to close the case'

RA may take further necessary action accordingly'

32,oiliolos otoo234t AM17 t

'Decision: The committee noted that the firm's application has been sent to frlsfrng (Cnemicatl on 
'

.03'lo.2ol6forexaminationandcomments.Caseisdeferredto25.04.20lT.

‐
case No.113′ 7′80‐

IALC2′ 2016

HQ Flle

case No.:7′ 16′ 80‐

ALC2′ 2016

HQ File

, :0 1 /80/050/00382/AM 1 7/

Decision: The committee noted

for examination and comments'

icase No.:9′ 16′80‐

IALC2′
2016

‐Party Namei ANGIPLAS丁    IMeet No′ Datei25′ 80-

PRIVATE LIMITED       IALC2′ 2016
14032017

Status: i

Deferred 
i

Lic No/Date10810137979‐ Defer     l

‐25052016 :Datei

125042017

RLA File

i08/24ノ 040′ 00057′AM17/

翼熙■Л][ЪFG
CO

RLA File

i52′ 24ノ 040′ 00013′AM17ノ

Party Namei SHIV
HYDROMET

[諸∬:紫i送保lvATE
ILIMITED

IRLA FIle

l:09ノ 24′040′ 00192′AM17/

Party Name: AZAD

Meet No′ Datei25′ 80-

ALC2/2016
14032017

Lic No′Date:5210041915 1Defer

″Юa矧6  1‰矧7
|

133

Status:
Deferred

,Status:
Deferred

thらtthe lrm's appliCalon has been sさ
ntto MSME on 02 11 2016

Case is deferred to 25 04 2017

Meet Noノ Date125′ 80-

ALC2′2016
14032017

- - HQ File RLA File Lic'No/Date"2410042006 Defer I

ra :01/80/050/00384/AM17/ '.24l24lo4oloooo9/AM17/ 24-06'2016 'Date:

]v,vvvvvl,lllll!,25,042017

Decision: The committee noted that the firm's application has been sent to MSME on 02'11'2016

,ig;"";;;;;ti";;;; ;omments' case is deferred to 25'04 2017

Ci; No.:ZZtZStgO- Party Name: DILIGENT SCM Meet No/Date:25l80- istatus:

ALc2,2o16SoLUTloNSPRlVATEALc2l2o16DeferredLIMITED 14'03'2017 - 1

^- HQ File RLtFilt Lic'No/Date:0910063870 rDefer

," ,01/80/o5o/00587/AM17/ :o9t24tot4oloo171/AM17l 29'06'2016 rDate:
25.04.2017

- E on 09'10'2016 'as been sent to MSMI
beCision: The committee noted that the firm's application hr

'ioi "r"rination 
*Jto.,.'.,"nts Case is deferred lo 25'04'2017 '

‐case No.:7′ 19′ 80‐

.ALC2′2016

361鴨尉λ5餅00402AⅢ 7

37 Case No.:43′ 25′ 80‐

Meet No′ Date:25′ 80-

ALC2/2016
14032017

Lic No′Datei091 0063935‐ Defer

15072016 Datei

25042017

istatus:
iDeferred

Oeiision: The committee noted that the firm's application has

"r"rinition 
and comments' Case is deferred lo25'04'2017'

10

been sentto DH1 0n 13 12 2016 for



,ALC2′2016

1HQ File

i01/80/050/00603/AM17/

Case No.:6ノ 13ノ80‐
ALC2ノ 2016

HQ File

:01/80/050/00347/AM17/

‐Case No.:16′ 25′80‐

:ALC2′2016

.HQ File

101/80/050/00576ノAM17/

Party Namei ZENITH
PRECIS10N PVtt LttD,

Party Namei GLOBE Hト
FABS LLP

Party Namei MlcRON
INSttRUMENttS PVT LTD

RLA File

i05/24/040/00233/AM17/

Meet No/Date:25/80-
ALC2/2016
14032017

Meet No/Date:25/80-
ALC2/2016
14032017

25.04.2017
Decision: The committee noted that the firm's application has been sent to DHI on 0g.10.2016 for
examination and comments. Case ts deferred to25.04.2017.

ENGINEERING PRIVATE  ALC2ノ2016         1Deferred
LIAЛ I丁ED               14 03 2017

RLA F‖ e                lLic No/Date:0910o63936 Defer
i09/24/040/00194/AM17/    15 07 2016           1Date:

Party Namei AZAD       Meet No/Datei25/80-   Status:
ENGINEERINC PRIVATE  ALC2/2016         Deferred
LIMI丁ED              14 03 2017         1

RLA File                ‐Lic No/Date:091 oo63934 1Defer
i09/24/040/00193/AM17/    15 07 2016           1Date:

'25.04.2017
Decision: The committee noted that the firm's application has been sent to DHI on 09.10.2016 for
,examination and comments. Case is deferred to 25.04.20i7.

case No.:49l2slg0- party Name: AZAD rMeet No/Date:25l80_ status:ALc2l2o16 ENGTNEERTNG pRrvATE ALc2t2o16 DeferredL|M|TED 14.03.2017

.o HQ File RLA Fite Lic.No/Date:0910063933 Defer"" .01/80/050/00609/AM'17/ .Ogt24to4otoo1gstAw17t 15.07.2016 Date:
25.04.2017

Decision: The committee noted that the firm's application has been sent to DHI on 09.10.2016 forexamination and comments. case is deferred ro'25.04.2012.

‐Case No.:44′ 25′80…
IALC2ノ2016

3r腸肌5餅0060″AⅢ 7

Case No.:3ノ 13′80…
ALC2′2016

40腸脇590034″ AⅢ 7
RLA F‖ e                 Lic No/Datei0710110157
:07/24/040/00142/AM17/    26072016

Status:

Deferred

Defer

Date:

25042017

20092016

Status:
Approved

Decision: The committee noted that the firm's application has been sent to MSME onfor examination and comments. case is deferred to 2s.04.20i7.

RLA FIle                 Lic No/Date:0510399446
:05/23/040/00213/AM17/    1l o8 2016

41 Decision: The Committee decided to ratify the norms based on the recommendation of MSME asunder:-

On net to net basis under GN-4.

RA may take further necessary action accordingly.

Meet No/Date:25/80-   iStatus:
ALC2/2016
14032017

Approved

…
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Decision: The committee decided to ratify the norms based upon the written comments of Otpp

rvide lD No.12l17t2017-TSW\42 daled 14.03.2017 as under:-

1. Net weight of export product may be specified as 1216'8 Kgs'

2. euantity-of import item may be allowed as 5110.6 Kgs. as 4.20 Kgs./Kg. content in

export product after taking 6% recovery from scrap'

RA may take further necessary action accordingly'

Decision: The committee decided to ratify the norms based upon the written

43 vide tD No.12l17 t2017_TSWI43 dated 14.03.2017 as under:-

i  t Nd Wdghtofexpot tOduct m響‖:∫::Ψ:Fttξ :」['り9 Kg,К9cottettml1     2 Quanuty Ofimpon lem may be ε

l        eXpOn product aftertaking 6%recovery from scrap                    l

lRA may take further necessary ac10n accordingly                               l
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Case No.:41′ 25ノ80‐
‐ALC2′ 2016

.HQ File

101′80ノ050′ 00601′AM17′

|  .case No.:36′ 19′ 80¨

I  ALC2′2016

HQ File

45:01ノ 80′050′ 00431′AM17′

'Case No.:9′ 13′ 80‐

AヽLC2′ 2016

HQ File

101′80/050ノ 00350ノAM17ノ

Party Namel MICRON
INSTRUMENttS PVT LttD

IRLA FIle

105/24ノ 040′ 00234′メヽM17′    11082016

Meet No/Date:25/80-    Status:
ALC2′2016          1Approved
14032017

Lic Noノ Date1051 0399438

RLA Flle

i03′ 95′040′ 00365′AM17′

RLA Flle

i53′24/040′ 00012ノAM17′

Party Namei SHAKTI
PUMPS(INDIA)LttD j

Lic NoノDatei0310807145 Defer
16 08 2016            Datei

comments of DIPP'

25042017

been nOt been
of application to

Status:
Deferred

25042017

(ChemiCal)On

Party Name: SCHOTT Meet No/Date:25l80- Status:

fnfSHn PRIVATE LIMITED ALC2]2O16 Deferred
14.03.2017

Decision: The committee noted that hard copy of the Jirm's application has

received and decided to send reminder to the firm and RA to forward 4 sets

OCFT iO for consideration of the case. Case is deferred lo 25'04 2017 '

:鼎粗 騨世鴨lTED躙ち壌7階
°2引 8∈

14032017

Lic NoノDatei5310019203 Defer
26082016           ‐Datei46

Decision: The committee noted that the firm's application has been sent to MSME

ioi.6g-.ioio ioi 
"rrrin"tion 

and comments. Case is deferred to 25 04'2017 '

471霊囲1:‖
創8← Meet No/Datei25ノ 80-    Status:

ALC2/2016         
‐
Deferred
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HQ File

:01/80/050/00392/AM17/

Case No.:18ノ 16ノ 80‐
ALC2′ 2016

HQ File

ICase No.:19ノ 16′80¨
‐ALC2′ 2016

1  1HQ FIle

1491i01/80/050/00394/AM17/

HQ FIle

:01/80/050/00614/AM
17ノ

Case No.:19ノ 19ノ80‐
ALC2′ 2016

51 HQ lile

i01/80/050/00414/AM17/

ICase No.:54′ 25ノ80‐  Party Namei PRECISION
IALC2′2016       EQUIPMENttS

(CHENNAI)PVT LttD,

Patty Namei SHAKTI
PUMPS(INDIA)LTD,

RLA FIle

Party Namei SHAK丁
|

PUMPS(!NDIA)LttD,

Party Name:L&T―MHPs
TURBINE GENERAttORS
PRIVATE LIMI丁ED
RLA Flle

i03/95/040/00292/AM17/

25042017

1etter sent to the firm on

reply vide e―ma‖ dated

Meet No/Date:25ノ 80-
ALC2/2016
14032017

Lic. No/Date: 56 1 0004986 I Defer
30082016 Date:

125042017

is being sent to DIPP for examination,

Status:
Deferred

Status:
Deferred

14032017

RLA File                 Lic No/Date:5610004985 1Defer
!56ノ24/040/00018/AM17/   30 08 2016         1Datei

器宙獅7ThЪ:3翼‖現7:dfttt吉::tttill需:Jざ甘‖iPl譴
浸里〔犠と胤鴬歯:オち馴,W me・

rm 30 daysttme b mmth Юロン

Status:
Deferred

148
:01/80/050/00393/AM17/    :56/24ノ 040/00029/AM17ノ

驚配綿詰:電肥IP:∬魁慢:‰囲;ap口
面6n

Dec:sion:The cOmmittee n6ted thai thさ dさi`iency(ralSed by DllP'lettま ζさハ11。 the llm 6n

理〔糧弾晶電雪:」ら乱,WthefI爾
3:躍 ltttⅧ:憚Ltt reply tte emれ

Юd

Meet No/Datei25/80-
ALC2/2016
14032017

RLA FIle               Lic No/Datei5610004984 1Defer
i56/24/040/00030/AM17/    30 08 2016           1Date:

Meet No/Date:25/80-
ALC2/2016
14032017

RLA File i04/24/040/00085/AM17/Lic No/Datei0410162228 ,Defer

30 08 2016            1Date:

125042017
,Decision: The committee noted that DIPP vide Uo No.12t17t2017-TSW5o dated 14t03t2017

50 lh" 
raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

: 1. lnformation in respect of sl. No. 4, 5 & 11 of standard Deficiency Format.
, ? Quantity of import item at Sl. No. 'l in meters also in addition to its weight.3. Detailed calculations for the quantity of Tubes (import item at Sl. N;. 1) supported by

length and number of tubes in the export product.4' For net weight of components to be manufactured from import item at Sl. No.3, details of, components with net weights thereof may be indicated.

'Case 
is deferred to 25.04.2012.

Meet No/Datei25/80-
ALC2/2016
14032017

Lic No/1)彗囃 lettαみ贅23pefttte:
3108価 赫 鯖 m17

Status:
Deferred

IDecisiOn:丁 he Comm‖ tee noted that bHl viaも し6N60/26/201( )     |IS
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―
¬に0下 ′Govt oマ in



raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

(i) Net content in EP of item given in kgs;

(ii) FOB;;lu; of Generator, fOe vatuJlS.No's) of all lnsulation material;

I (iii) Material balancing, and

' (ir) Weight of ExPort Product'

lcase is deferred lo 25.04.2017.

Case No.:14′ 16′ 80‐

ALC2′ 2016

HQ File

i01′ 80′050′00389/AM17′

case No.:15′ 16′80‐

IALC2′2016

icase No.:16′ 19′80‐

lALC2′2016

lcase No.:17′ 19′ 80‐

IALC2′2016

case No.:39′ 19′ 80‐

56 ALC2′2016

RLA File

i05/24/040′ 00263′AM17′

Party Namel LARSEN&
ToUBRO LIMITED

Status:
Deferred

Lic No′Datei0510399606 1Defer
.02 09 2016           1Datei

‐25042017

珊1譜調 5ぽ 順ち腑
°和 ~

14032017

52

betigion:The committee noted thatthe lrm's appliCalon has been sentto MSME(ChemiCal)On
102 11 2016 for examina10n and comments CaSe is deferred to 25 04 2017

臨lW柵吊謬粍幣
te 25/∞―

plAtriloLic.No/Date:0510399607Defer
u. [?5ffir0/003e0/AM17/ ..o5t24to4oto0270/AM17 t 020s.2016 'Date: I

Alvl I /' 'vizzrrvav'v 25.04.2017 :

s been sent to MSME (Chemical) on;
'Deiision: The committee noted that the firm's application ha

oj:'r"';ro'toi "-"ri.rti". "nJ "orr"nts. 
case is deferred to 25.04.2017 '

tStatus:
,Deferred

Lic NoノDatei0310807586
1  1白 01i16              RLA FIle

i03ノ 95ノ040ノ 00330′AM17ノ     020920161  1101/80ノ 050/00411ノ AM17ノ

54 
----:ar^^ -^+^.r +ha+ r )d to the deficiency (raised by DIPP)

, Decision: The Committee noted that the firm has not replie

, letter dated 31 .01.2017 sent to tne tirm on 23'022017 through email and decided to send final

, :reminder to the tirm to furnish ,"pry *iir,in is ory. of uploadlng of the minutes failing which the

case wi, be rejected without further noii" witn oiiection io the firm to pay appricabre custom duty

'iritn ini"rest to'r EODC Case is deferred lo25'04'2017 '

Ⅷ鵬:鮮3部&糀幣
開∞̈

HQFileRLAFileLicNo/Date:0310807591DeferDate:
-- :01/80/05 oloo412lAM17t .03/95/040/00387/AM17/ 02.09.2016 25,04.2017

55'-"--'--- - - he firm has not reptied to the deficiency (raised nv olfe)"- Decision: The Committee noted that t

letter dated 31 .01.2017 sent to tne trm on 23'02'2017 throu'qh email and decided to send final

, reminder to the firm to furnish ,"pty *iinin G Jry" of upload'ing of the minutes 
-failing 

which the

case wi, be reiecteo without turtneinoit" *tn diiection io the fi-rm to pay applicable custom duty

*itn interest toi EOOC. Case is deferred lo 25'04'2017 '

贈もヽ鵠留訂認 儒γ;別♀
α劉∞~

Meet No′ Datei25ノ 80-

ALC2′2016
14032017

Status:
Deferred

Defer
Date:
25.04.2017

Status:
Deferred

Status:
Deferred

14



HQ Fi:e RLA File Lic No/Date:0810138599‐ Defer Datei
:01/80/050/00434/AM17/    :08/24/040ノ 00206/AM17/    02092016 2504.2017
Decision: The committee noted that the firm's application has been sent to MSME (Chemical) on
13.12.2016 for examination and comments. case is deferred to 2s.04.2017.

ICase No.:27′ 19′80‐

IALC2′2016

HQ File

:01/80/050/00422/AM17/

Case No.:18′ 19′ 80‐
IALC2ノ2016

1HQ FIle

i01/80/050/00413/AM17/

Case No.:41ノ 19ノ 80‐
ALC2′2016

HQ FIle

:01/80/050/00436/AM17/

PRIVATE LIMI丁ED
RLA File

14032017

Lic No/Date:0510399629 Defer Date:

Party Namei DR!PLEX     Meet No/Date:25/80-   Status:
WATER ENGINEERING   ALC2/2016         Deferred

57

Decision:The cOmmittee noted that the firm's application is being sent tO DIPP for examination

and cOmments  case ls deferred to 25 04 2017

:05/23ノ 040/00205/AM17/    06092016 25042017

Party Name:LARSEN&    Meet No/Daiさ :16′ё6_   IStataξ :
丁OUBRO LIMI丁 ED       ALC2′2016         1Deferred

14032017           1

RLA File               Llc No/Date:0310867664 1Deiさ
r

i03/95/040/00431/AM17/   o709 2016        1Datei

Party Namei SPIROTECH  Meet No/Datei25/80-   Status:
HEA丁 圧XCHANGERS PVT  ALC2/2016         Deferred
LTD                 14 03 2017

RLA F‖ e                 Lic No/Datei0510399639 Defer
i05/24/040/00196/AM17/    07 09 2016            Datei

58
25.04.2017

'Decision: The Committee noted that the firm has not replied to the deficiency letter sent to thefirm on 23.02.2017 through email and decided to send finat reminder to the firm to furnish replywithin 15 days of uploading of the minutes failing which the case will be rejected without furthernotice with direction to the1irm to pay applicable c-ustom duty with interest for EODC.
Case is deferred to 25.04.2017.

ICase No.:28′ 19ノ 80‐
‐ALC2ノ 2016

59柵脇5Ⅳ00423AM1 7

60

25.04.2017,
Decision: The committee noted that the firm's reply dated 24.02.2017 hasbeen sent to Dlpp on07.03.2017 for examination and comments. case ii deferred to 25.04.2017.

Party NameilsGEC HEAVY Meet No/Datei25/80-   Status:
ENGINEERING LIMITED   ALC2/2016         .c10sed

14032017
RLA FIle              Lic Noノ Datei0510399641
:05/23/040/00263/AM17/    07092016

Decision: The committee noted that the firm has informed vide their letter No. lsM/L-74g dated16'02'2017 that the above mentioned AA has been surrendered by them and decided to close thecase.
RA may take further necessary action accordingly.

1霊魁:ィ″
釘8い  早記ねこ、語[3EN& 躙ち魁g階°2ワ8∈ :器::dl

14032017
HQ F:le             RLA File            Lic No/Datさ

103166o,60し ‐b6fel btttei.:01/80/050/00415/AM17/    :o3/95/040/00422/AM17ノ     lo8 09 2016           125 04 2017 .
Deddor Ttt cOm面 tee noted that hさ 竹m脱

器 与
「

需 島 P北 IF:1:Ⅷ 鳳
itt:IP鼎

,|
letter dated 31 01 2017 sent to the firm on 23 01

rem:nder tO the lrm tO furntth retty wlhin 15 days of u口 oading ol t聰
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case will be rejected without further notice with direction to the firm to pay applicable custom duty

with interest tor EOOC. Case is deferred lo 25 04'2017 '

DeciSion:The COmmittee decided tO ratify the norms baSed
vldelD No 12ノ 17ノ2017-TSVVノ 62 dated 14 03 2017 as underi―

Ё日もS ANANb躙ち遅g謄
°298∈
 i露背ied

14032017

Lic NoノDate10510399682

:05′ 23′040′ 00267′AM17′     12092016

upon the written comments of DIPP

to 4 & 8 may be allowed on net to net basis with

7 may be allowed as 1.02 mtrs'/mtrs'

Case No.:25′ 19′ 80‐

IALC2′2016

HQ File

101ノ 80′ 050′ 00420ノAM17′

lcase No.113′ 16′ 80‐
:ALC2′2016

1HQ File

101′ 80′050′00388ノAM17/

case No.:21′ 19′ 80‐

ALC2′ 2016

lёase No.:40′
19′80‐

:ALC2′2016

[諸∬:翼1譴翠博鮮E
LIMITED,

RLA File

150′ 24ノ 040′ 00009ノAM17ノ

Meet No/Datei25′ 80-

ALC2′2016
114032017

Meet No′ Date125/80-

ALC2′2016
14032017

Party Namei
PVT LTD,

RLA FIle

62

1. lmport items at Sl. Nos. 1

accountabilitY clause.

2. Quantities of import items at Sl' No' 5 to

content in the exPort Products'

,RA may take further necessary action accordingly'

63 糟摺獅げ0002∞01鶏訓71
b`tisi6n:十 he commlttee noted thatthe irm'S reply dated 03 03 2017 has been senttO DIPP On

09 03 2017 for exarninatiOn and cornrnents  CaSe is deferred t0 25 04 2017

Status:
Deferred

Status:
DeferredParty Name: LARSEN &

TOUBRO LIMITED

RLA File Lic'No/Date:0310807850 Defer

[?5Jirrroo416/AM17/ :03/e5 to4otoo47stAM17/ 16 0e 2016 Date:
25.04.2017

64 
d to the deficiency (raised by DIPP)

Decision: The Committee noted that the firm has not replie

tetter dated 31.01.i0;7-;;nt to the tirm on zs.oin.zott tnroGn email and. decided to send final

reminder to the firm to furnish repry wiinin is orvr of uploading of the minutes failing which the

case wi, be rejected without further noiil" witn oiiection io the flrm to pay appricabre custom duty

*itn lnt"t".t tor EOOC' Case is deferred lo 25'04'2017 '

:譲縫語「∫器落ざ,粘電γ;:19α
2980-

IHo 116             RLA File
i03/94′ 040/00549′ AM17′

|:01ノ 80′050′00435ノAM17′

IDecision:The COmml性ee de61dea to ralfy the norms based

651udelD No 12ノ 17′2017-TSWノ65 dated 14 03 2017 as under―

Status:
Approved

Lic No/Datei031 0807888
19092016

upon the↓百ten cOmments of DIPP

l.NetEmptyweightof588TlKgsmaybespecifiedwiththequantityofeachexportiteml
atSl.No.tto4.

2.NetEmptyweightsot2779oKgs.,5750Kgs.,5750Kgs.&LL4ggKgs.maybespecified.
with the quantities of export items at Sl. No. 5, 6,7 & 12 respectively. i

,1: N.i Empty weight of 4e80e Kgs mav be specified with the o"nt'*rlt#*fl!i1.,,,, 
,16 iffi



at Sl. No. 8 to 1L .

4. Net Empty weight of 3820 Kgs may be specified with the quantity of each export item ,

at Sl. No. 13 & 14
5' Net Empty weight of 2635 Kgs may be specified with the quantity of each export item

at Sl. No. 15 & 16.
6. Word "Relevant" may be prefixed with the description of import items at Sl. No. 7,2 &

8 to 11.

7. Quantity of import item at Sl. No. L may be allowed as722LOo Kgs. as 1.114 Kgs./kg:
content in export items after taking 1/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 2 may be allowed as 102950 Kgs. as 1.106 Kgs./kgr
content in export items after taking 1/3'd recovery from scrap.

9. Quantity of import item at Sl. No. 3 may be allowed as 45 Nos. on net to net basis.
Duty free weight of this item may be allowed as applied for i.e. 1161 Kgs. inclusive of
4.76 % wastage.

10. Quantity of import item at Sl. No. 4 may be allowed as 30 Nos. on net to net basis. 1

Duty free weight of this item may be allowed as 28194 Kgs. inclusiv e of 73%
wastage after 20 Yo recovery from scrap. I

11. Quantity of import item at Sl. No. 5 may be allowed as 68 Nos. on net to net basis. Dut,:
free weight of this item may be allowed as applied for i.e. 1558 Kgs. inclusive of 4.76 or

wastage.
12.QuantityofimportitematSl.No.6maybeallowedas68Nos.onnettonetbasis.

Duty free weight of this item may be allowed as L4897 Kgs. inclusiv e of 30 %
wastage after 20 % recovery from scrap.

13' Quantity of import item at Sl. No. 7 may be allowed as 76 Nos. on net to net basis.
Duty free weight of this item may be allowed as 5922g Kgs. inclusiv e of 43 %
wastage after 20 Yo recovery from scrap.

74. Quantity of import item at sl. No. g may be allowed as 1,26162
inclusive of 2 %wastage.

15. Qt'antity of import item at Sl. No. 9 may be allowed as9144 Kgs. (6G9a Mtrs.) inclusivr
of 2% wastage.

16. Quantity of import item at sl. No. 10 may be allowed as 6190g Kgs. (24247 Mtrs.

t7' Quantity of import item at Sl. No. 11 may be allowed as 130.4 Kgs. (2.29 Mtrs.,
inclusive of 2 % wastage. 

l

18' Quantity of import item at Sl. No. 12 may be allowed as 1431 Kgs. (2G9 Nos.)on net
to net basis.

19' Quantity of import item at Sl. No. 13 may be allowed as 6541Kgs. (2640 Nos.) on net
to net basis.

20. Quantities of import items at sl. No. 1.4, L5 & 16 (welding consumables) may
be allowed as 3559 Kgs. each. 

:

RA may take furtlrer necessary action accordingly.

Kgs.(129551 Mtrs.:

Status:
Approved

166

ICase No.:38ノ 19′80‐
IALC2′2016

HQ File

:01/80/050/00433/AM17/

Party Name:KARBON     Me61 N6′ bttte:26ノ ЁO―
STEELMART PRIVATE    ALC2/2016
LIMITED              14 03 2017

1詭厨島0′00531ハ M17′  ち
'譜

児青034o167038
Decision: The committeg 

le-crded to ratify the norms based upon the written comments of Dlppvide lD No.12l17t20i7-fSWt66 dated 14.03.20i7 as under:_

ptt. of CommerQ€
17



1. Words ,,containing 990.1 MT of Hot Rolled Stainless Steel" may be suffixed with the

descriPtion of exPort Product.
2. Words ,,of relevant grade and thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 10oo MT as 1'01 Kgs'/Kg' content

in the export items as claimed by the firm'

RA may take further necessary action accordingly'

il融鴻ど評諄D 艦ち魁g階°
劉∞~

14032017

Lic NoノDate10910064161 1Defer

21 09 2016           1Date:
125042017

,Status:
,Deferred

67

Case No.:26′ 25′ 80¨

ALC2′ 2016

HQ File

:01′ 80ノ050ノ 00586′AM17/

lcase No.:61′ 25′80‐

IALC2ノ2016

HQ Flle

base No.:35119/80-
ALCZI2016

71

HQ File

RLA File

i09ノ 24′040ノ 00281ノAM17′

LIMITED

RLA File

168

Status:
Deferred

ALC2′2016
14032017

Deferred

Lic No′Datei3410042545 Defer Datei

|  :01ノ 80′050/00621′AM17′

169A二

^:こ

iス

^:十

Aム 0おm品 ii

i34′ 24′040ノ 00182ノAM17ノ 21092016 25042017
:01ノ 80′050/00621′AM17′    134′ 24/040ノ00102/AM¬

/′    ∠l υυ ttυ  lυ            ~‐ ~……~…

b66i`ibi:十h6ё 6mttitte6 1oted that DIPP representa‖
ve present in the meeung has raised

i :  :J_Jユ ^^^―J:``^Oh△ firm Oハ f1lrnich rnniv―り eCISlo口 : :‖じ υ υ ::‖ :‖ LヽOし :'VLVVい '… … …
  …
「

――

    hd n tO the lrm to furnish reply:―
delclency in the lrm's applicalon as under and deCided tO Se

|     “SI No 3,4,5&11 0f Standard DeicienCy Formaぜ

iCaSe iS deferred to 25 04 2017

Case No.:24′ 19′ 80-

ALC2′ 2016

Decision: The committee noted that the firm's applicatig! !?:!""n sent to MSME on 09'03 2017

for examination and comments Case is deferred lo 25'04 2017 '

資霊湖1:創
2引8●

Meet Noノ Date125′ 80-    Statusi

[譜龍関(灘

'l早

WY躙ちだ7階°
2986

14032017

RLA File Lic No/Date:0510399801 Defer
HQ File
:01/80/050/00606/AM17/ :05/23/040/00277lAM17l 21og'2016 Date: l

25.04,2017

Decision:Thecommitteenotedthatapplicationofthefirm'swasearliersenttoD|PPon'
09.03.2017 tor comments. However, oipp nr. informed that the case pertains to DHI'

n".ofingf,, NC decideO to send the case to DHI for examination and comments'

Case is deferred lo 25.04.2017 '

Party Name: BIO - TECH Meet No/Date:25l80- Status:

visibr.r CARE PVT.LTD ALC2]2O16 Deferred

14.03.2017

10嶋記λ::10449/AⅢ7 誂i‰900233AⅢ 7 2Ю9矧6  %Ю4矧 7
●織:漁詰酬臨f悧鼎思[嘔::電器r::1お:Li釧#MSME C隆

而剣m

Party Namel BARODA
EQUIPMENT AND
VESSELS PVT LTD

RLA File

Party Name: STERLITE Meet Noノ Date125′ 80-

POWER TRANSMISS10N  ALC2/2016

Status:
Deferred

1403.2017           1         1

18
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:01/80/050/00430/AM17/    i03/95/040/00318/AM17/ 23.092016 Date:

25042017
that the firm's application has been sent to DEIT on 18.01.2017
Case is deferred lo 25.04.2017.

Decision: The committee noted
for examination and comments.

11::i潔 :1'晟期響紫」制∫:t塁審麗:1叩:臆f ttm me面
任昴c6mttents ttbll

‐
72‐

|  ‐   1. Words `′ containing 99o.l MT Of Hot Ro‖ ed Stainless steel″  may be suffixed with the
l  ,      description of export product.

| 1  2.Words″ of relevant grade and thickness″ may be suffixed wkh the descnptiOn Ofimport
l  l     忙em and tts quantky may be allowed as applied fori.e.looo MT as l.01 Kgs./Kg.content
‐
 l     in the expOrt ttems as claimed by thelrm.

IRA may take further necessary actiOn accOrdingly.

ICase No.:37′ 19ノ80‐

ALC2′2016

HQ FIle

iCase No.:32′ 19′80‐
IALC2′2016

Case No.:4′ 25ノ80…
ALC2ノ 2016

HQ FIle

ICase No.:33′ 19ノ80‐
ALC2ノ 2016

75 1HQ File

:01/80/050/00428/AM17/

DecisiOn:丁 he Committee

Patty Namei KARBON
SttEELMART PRIVATE
LIMl丁ED

RLA File

Party Namei PREMIER
INDUSTRIAL
CORPORA丁 10N LIMI丁 圧D
RLA File

Party Namei BGR ENERGY
SYSttEMS LIMI丁ED,

RLA File

i04/24/040/00106/AM17/

Meet No/Date:25/80-    Status:
ALC2/2016          .Approved
14032017

Lic No/Datei0310808014

Party Name:NEO WHEELS MeetNo/Datei25/80-   ‐Status:
LTD(FRMLY KNOWN AS  ALC2/2016         Deferred
VERSATILE H C&ENG   14 03 2017

HQ File RLA Fite Lic.No/Date:0310808070 Defer Date::01/80/050/00427tAM17t :03/95/040/0 o775tAM16t ,26.0s.2016 ii..oq.iot1
Decision: The Committee noted that MSME representative present in the meeting has raised

73 deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1' Please specify the difference between import and export item. A.A. can not be issued if
_ the export product is same as import item.2' Please elaborate the manufacturing process involved in converting import item into exportitem. Unless a manufacturing process is involved A.A. can not be issued.

Case is deferred to 25.04.2017.

74 Lic No/Datei0310808076 1Defer

Meet No/Date:25/80-
ALC2/2016
14032017

Status:
Deferred

‐Datei

25042017

MSME on 10 03 2017

Status:
Deferred

01/80/050/00564/AM17/    :o3/95/040/00934/AM16/ 26092016

Decision: The committee noted that the firm's application has been sent to
for examination and comments. case is deferred to 2s.04.2017.

Meet No/Datei25ノ 80-
ALC2/2016
14032017

Lic No/Datei0410162326 1Defer
29 09 2016         1Date:

‐                        ‐                    125042017
noted that the nrm has nOt replled to the denciency(ralζさd6,blll)

19



iletter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send final,
,reminder to the firm to furnish reply within 15 days of uploading of the minutes failing which the,
case will be rejected without further notice with direction to the firm to pay applicable custom duty r

rwith interest for EODC. Case is deferred to 25.04.2017.

Party Name:TERUMO Meet No/Date:25/80- Status:
DeferredPENPOL PRiVAttE LIMITED ALC2/2016

14032017

16‖ 刷λ5餅∞ 4劉A剛 7 誂 7騒創∞∝創AⅢ 7 ち踏 児 1=剛
田 9228B宥

 |
250420171

1 1Decision:丁 he commntee nOted thatthe irm's applicalon has been sentto MSME(ChemiCal)On‐
13 12 2016 for examination and comments Caseis deferred to 25 04 2017                   1

Case No.:43′ 19′80¨

ALC2′2016

Case No.:45′ 25ノ80‐

ALC2ノ 2016

HQ File

ICase No.:48′ 25′80‐

IALC2′2016

Patty Namel DEE
DEVELOPMENT
ENGINEERS LTD

RLA File

Meet No′ Datei25ノ 80-    Status:

ALC2′2016         Deferred
14032017

Lic No/Datei0510399935 Defer Datel

77 :01/80ノ 050ノ 00605/AM17ノ     :05′ 23′040ノ 00296′AM17ノ     29092016 25042017

Decision: The Committee noted that application of the firm's was earlier sent to DHI on

10.03.2017 for comments. However, DHI has informed that the case pertains to DIPP.

Accordingly, NC decided to send the case to DIPP for examination and comments.

Case is deferred lo 25.04.2017 .

Party Namei HONDA CARS Meet No/Date:25/80-   Status:
lNDIA LIMITED         ALC2/2016         1Approved

14032017

1白01i16             .RLA FIle             Lic No/Datei051 0399977 1

781::』
:』illl:lll#‖【tedeliξ∫111‖:31[↑は1〔をもちζ:∫ :17[♀ec6品品さhaまi:h6ib百 1ちξ

lunderi‐

|  l       on netto net basis under GN-4 with accountab‖ ity clause

l RA maytakefu■ her necessary action accordingly.

Case No.:8′ 19′ 80‐
‐ALC2′ 2016

79腸刷λ5900403AM1 7

Party Name:MOTHERSON IMeetNo/Date:25/80-
SUMI SYSttEMS LIMITED  IALC2′ 2016

14032017

RLA File               Lic No/Date:0510400038 1Defer
i05′ 24′040/00314ノ AM17′     .05 10 2016           1Date:

Status:
rDeferred

t25042017

(ChemiCal)On

Status:

IApproved

Decision: The committee noted that the firm's application has been sent to MSME

13.12.2016 for examination and comments. Case is deferred lo 25.04.2017 -

Case No.:47′ 25′80‐

ALC2′2016
Party Namei HONDA CARS IMeet Noノ Date:25′ 80-

INDIA LIMl丁 ED         IALC2/2016
114032017

^^ HQ Fite RLA File Lic.No/Date:0510400056
uu :01/80/050/oO6O7/AM17/'.osl23to4ltoo321tAu17t 06.10.2016

Decision: The Committee decided to ratify the norms based on the recommendation of DHI as

under:-
On net to net basis under GN-4 with accountability clause.

20
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RA may take further necessary action accordingly.

81

Case No.:52ノ 25′80‐
ALC2′2016

HQ File

Case No.:50′ 25′80‐
ALC2′ 2016

HQ FIle

:01/80/050/00610/AM17/

Case No.:34ノ 19ノ 80‐
ALC2′2016

HQ File

i01/80/050/00429/AM17/

Case No.:1ノ 19′80‐
ALC2′2016

HQ File

i01/80/050/00396/AM17/

ICase No.:2′ 19ノ80¨
.ALC2′2016

1HQ FIle

101/80/050/00397/AM17/

Party Name:EXCELLENT
Hl―CARE PRIVAttE L:MI丁 ED

RLA File

Party Name:lTRON IND:A
PVtt LTD

Meet No/Date:25/80-
ALC2/2016
14032017

Meet Noノ Date:25ノ 80¨
ALC2/2016
14032017

…

:01/80/050/00612/AM17/    :04/24/040/00105/AM17/
Lic No/Datei0410162359:Defer
07 10 2016           1Date:

25.04.2017
Decision: The committee noted that the firm's application has been sent to DEIT on tO.O3.Z01z
for examination and comments. case is deferred to 2s.04.2017.

1濡:

Status:

IDeferred

Defer
lDatei
‐25042017

10032017

.Status:

IDeferred

lDefer

lDate:

125042017

13122016
comments

lStatus:

‐Deferred

Status:
,Deferred

82

Party Name:BoYSEN INDIA‐ Meet Noノ Date:25/80-
PRIVAttE LIMITED       ALC2/2016

14032017
RLA File               Lic No/Datさ 1064o46668ラ
105/23/040/00288/AM17/    13102016

Party Name:THERMAX   IMeet No/Datei25/80‐
LTD,                ALC2/2016

14032017

誂『品餅∞∝釘AⅢ 7 器漑lP範“
畿8

Decision: The committee noted that the firm's application has been sent to MSME on
for examination and comments. case is deferred ro 2s.04.2017.

83

Decision: The committee noted that the firm,s application has been sent to DHI onand again firm's application also sent to the DHI on 16.03.2017 for examination andCase is deferred to 25.04.2017

84

RLA File             Lic No/Datei0510400143 1befer
i05/23/040/00373/AM16/    191o2016           1Datei

:絆躙
α
「
RON NttA牌

翡諸
02夕 0が

14032017
RLA FIle                 Lic No/Date:0510400144 1Defer
i05/23/040/00451/AM16/   191o2016         1Datei

125042017

25.04.2017
Decision: The committee noted that the firm- has not replied to the deficiency (raised by Dlpp)letter dated 31'012017 sent to the firm on 23.02.2017 tfirough email and decided to send fina!reminder to the firm to furnish reply within 15 days or uptoaoing of the minutes faiting which thecase will be rejected without further notice with direction io the tirm to pay applicable custom dutywith interest for EODC. Case is deferred to 25.04.2017.

Decision: The Committee noted that the firm has not
letter dated 31.01.2017 sent to the firm on 23.02.2017
reminder to the firm to furnish reply within 15 days of

replied to the deficiency (raised by Dtpp)
through email and decided to senO finai

uploading of thegnUteF,faiting which the
oJ-PutY c'trector borr(:r"' '-""'rqi<r' anqr<"i 

"t' 

i;"''n " "
鷺西電蔓出壕[『ど1韮・
uL澤ぼ SLiぃ

l

85
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lcase will be raected wlhout further no‖ ce w‖ h direc‖on to the lrm to pay applicable custom dutyl

‐with interestfor EODC Case is deferred to 25 04 2017

辮訥
α「
RON NttA躙ち魁g智

は2引∞―
14032017

RLA File Lic No/Date:0510400145 Defer Date:
HQ File

,u 'oilioio5o/0o4oo/AM17/ 
oitzstoqotoo3T2/AM16/ 1e 10 2016 2504'2017

, Decision: The Committee noted that the firm has not replled to the deficiency (raised oV O!fe)

letter dated 31.01.2017 sent to the firm on 23.02.2017 through email and decided to send finali

reminder to the firm to furnish reply within '15 days of uploading of the minutes failing which the

case will be rejected without further notice with diiection io the firm to pay applicable custom duty

i with interest tor EOOC. Case is deferred 1o25 04'2017 '

辮漱
も:庁 R6N Nb隕

1躙ち遅7階
じ2引∞―

|                      114032017

Lic No′Datei0510400147 Defer Date: |
lARl11 6ノ     19102016            .25042017

榊髄瀾11灘 |

042017

Meet No′ Date:25′ 80-   IStatus:

1施沈耗
6r49r8←

 :柵ittNttA竹雁澪  :■T‐
Lic NoノDatei3110066369 1Defer Datei l

18鴨尉λ5900427AM1 7 監先3晶 OЮ 0096ハM17 19102016   25042∝ 7

● 織 曹加 誌 :1酬鵬 f需螺 偲 [嘱 ::1[糧響r::iお:ti謝#MSME c隆 T「TTI

1柵ed l

"鵠
鶏::′::::jlill l協 7品 OЮ∞

量wFta∞itFtti逸|[:i16編品I
t舌需tま蕊需嗜::需:品ま吼昔la∝ 2釧7       .
|  IRA may take further necessary act10n accordlngly                                         l

Case No.:11′ 19′ 80¨

IALC2′2016

Case No.:12′ 19′80‐

ALC2′ 2016

case No.114′ 19′80‐

‐ALC2′2016

Status:
'Deferred

Status:
Deferred

:Status:
ioeferred

お
需 Ⅲ
d°ⅥSINDIA I糀

鮮

開 ∞―

::鵠Ъ鵬騨世‰lTED躙ち魁τ階
。劉∞‐

14032017

ICase No.:13′ 19′ 80¨

:ALC2′2016

101鴨刷λ590040創 AM17
RLA File

:53/24/040/00020′ AM17′     27102016
Lic NoノDate:5310019234 1Defer

Datel

25042017

Decision: The committee noted that the firm's application has been sent to MSME (Chemical) on

13.12.2016for examination and comments. case is deferred lo 25 04'2017 '

ilt
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Case No.:53′ 25′80‐        Party Name:BoRG        Meet No/Date:25/80-   IStatus:
ALC2′2016            wARNER EMISS:ONS    ,ALC2/2016         1Deferred
.                    SYSTEMSINDIA PVT LTD 14 03 2017         ‐

IHQ File                 RLA File                Lic No/Datei0510400317 1Defer
911:01/80/050/00613/AM17/   :05/23/040/00362/AM17/   28 10 2016        1Date:

125042017
Decision:The commntee nOted that as deslredも ,b白 l,the lrm tta,|し |ハ iζ hさらハiさI AA N6 fo1lA6
1same set oflmport― Export Products fOr which norms was fixed
Case is deferred to 25 04 2017

Case No.:62ノ 25ノ80‐
ALC2ノ2016

HQ File

Party Name:BARODA
EQUIPMENT AND
VESSELS PVT LTD

RLA File

Meet No/Datei25/80-    StatusI
ALC2/2016         Deferred
14032017

Lic No/Datei3410042637‐ Defer Datei

92
:01/80/050/00622/AM17/    i34/24/040/00214′ AM17/ 28102016 25.04.2017
Decision: The Committee noted that DIPP representative present in the meeting has raised
deficiency in the firm's application as under and decided to send it to the firm to furnijh repty:-

"Sl. No. 3, 4, 5 & 1 1 of Standard Deficiency Format,,.

Case is deferred to 25.04.2017.

93

Case No.:9ノ 19′80‐

ALC2′ 2016

HQ FIle

:01/80/050/00404/AM17/

Case No.:29ノ 25ノ80‐
ALC2′ 2016

HQ File

Party Namei RAGHU VAMSI
MACHINE TOOLS PRIVATE
LIMiTED

RLA File

Meet No/Datei25/80-    Status:
ALC2/2016           Deferred
14032017

Llc No/Datei091oo64352 Defer
07 11 2016           1Date:

Party Namei SPIROttECH  Meet No/Datei25/80-   Status:
HEAtt EXCHANGERS PVT ALC2/2016         Deferred
LttD 14032017
RLA File            Lic No/Datei0510400325 Defer Datei
:05/24/040/00363/AM17/    31 102016           25042017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp)letter dated 31-01.2017 sent to the firm on 23.02.2017 tnrouf rr email and decided to send finatreminder to the firm to furnish reply within 15 days ot uptoaoing of the minutes faitingii;il il;case will be rqected without further notice with direction io the firm to pay applicabr" Jr.i", oriy,with interest for EODC. Case is deferred to 25.04.2011.

:01/80/050/00589/AM17ノ     :o9/24/040/00418/AM17/

94 25.04.2017

'Decision: The committee noted that MSME representative present in the meeting has raised:deficiency in the firm's application as under and d'ecided to send it to the firm to furnish reply:-

, "Sl. No. 3, 4, S & 11 of Standard Deficiency Format,,.

rCase is deferred to 25.04.2017.

fi淵:櫂
抑∞‐ 訛蝸 :∬鯖ED

101/80/050/00442/AM17ノ   :o3/94/040/00712/AM17/

IPe,iS10,:The committee noted that the lrm's applicち 10n

Meet No/Datei25ノ 80-
ALC2/2016
14032017

Lic No/Date:0310809108
10112016

IStatus:

Deferred

Defer
Date:

25042017

13122016

95

23

has been sent to DEIT on



:01ノ 80ノ050ノ 00439/AM17′     131/83/040ノ 00104′AM17′

for examination and cornments

Case No.:44′ 19′80‐
IALC2′ 2016           1

:HQ File            ‐

Case is deferred to 25 04 2017

Party Namel ROBERTSHAW
CONTROLS PRIVATE
LIMITED

RLA FIle

Party Namei DILIGENT SCM
SOLUT10NS PRIVAttE
LIMITED

RLA File

:09ノ 24′ 040ノ 00422/メ Mヽ17ノ

Party Name:APAR
INDUSTRIES LihlllTED

IRLA File

i03/94′ 040′ 00714ノAM17′

Party Namei
PVT LTD

RLA File

105′ 24ノ040ノ 00409/AM17′

Meet Noノ Datei25ノ 80-

ALC2′2016
14032017

Lic.No/Date:31 1 0066393 Defer
11.11.2016 Date:

,25.04.2017

Meet Noノ Date125ノ 80-

ALC2/2016
14032017

Llc No′Date10910064404
18112016

Status:
Deferred

Status:

Deferred .

Defer
‐
Datel

25042017

10032017

rStatus:
lDeferred

Status:
Deferred

25042017

been nOt been
of application to

96 
d to the deficiency (raised by DIPP),Decision: The committee noted that the firm has not replie

letter dated 31.01.2017 sent to the firm on23.02.2017 through email and decided to send final

reminder to the firm to furnish reply within 15 days of uploadlng of the minutes failing which the

case will be rejected without furtheinotice with diiection to the firm to pay applicable custom duty '

*itn interest toi fOOC. Case is deferred lo 25 04'2017 '

caseNo.:51125180-PartyName:ROBERTSHAWMeetNo/Date:25l80-status:
ALC2i2O16 CONTROLS PRIVATE ALC2|2O16 'Deferred :

lJA trira RLA File Lic'No/Date:3110066394 Defer

9' ffi;dlo5o/0061 1tAM17t :31/83/040/00los/AM17/ 11.112016 Date:
:25.04.2017

ras been sent to DIPP on 10'03'2017
oe"iiion: The committee noted that the firm's application_h

, ifor examination and comments. case is deferred lo 25'04'2017 '

lcase No.:28′ 25′80‐

IALC2′2016

981嶋刷λ590058割 AM17

lcase No.:48′ 19′ 80‐

lALC2′2016

991鴨刷λ5900443AM17

oecision: tne committee noted that the firm's applicatig! !?:!""n sent to MSME on

toi examination and comments' Case is deferred lo 25'04'2017 '

Meet No′ Datei25ノ 80-

ALC2′2016
14032017

Lic No′Date10310809187 Defer     ‐

22 11 2016            Datel     
‐

125042017

sentto DEIT On 13 12 2016
Decision: tne commitiee noted that the firm's application^has been

toi e*rrinrtion and comments' Case is deferred lo 25'04'2017 '

Case No.:45ノ 19′ 80‐

ALC2′ 2016

HQ File

100 :01′80′050ノ 00440′AM17′

SIRIA IMPEX  Meet No′ Date125′ 80-
IALC2′2016
14032017

Lic NoノDate10510400553 Defer
30112016           ‐Date:

Decision:TheCommitteenotedthathardcopyofthefirm,sapplicationhas
received and decided to send reminder to the firm and RA to forward 4 sets 

'

ocir io for consideraiion of the case. case is deferred lo 25.04.2017.

Party Namei SPIRAL EHL Meet No′ Datei25ノ 8時,も .01atus:
1 01 iCase No.:46/19/80-

24



:01/80/050ノ00441/AM17/    :o5/24/040/00378/AM17ノ
Lic No/Datei0510400579 Defer
01 12 2016           Date:

‐25042017

tl'野 6菅 柵 ‖闇

n呂

器 eT ttt健 11鵠 :臨「 穐 ■ 里
r潔
i龍 電鴨 ぎ

According!y,NC decided to send the case tO DRDO for examinalon and cOmments
Case is deferred to 25 04 2017

ALC2ノ 2016

HQ FIle

,Case No.:12ノ 23ノ80‐
ALC2ノ 2016

HQ File

i01/80/050/00515/AM17/

ENGINEERING PRIVAttE
LIMITED

RLA File

Party Namei KELV10N
INDIA PVT LttD

Party Namei AZAD
ENGINEERING PRIVATE

ALC2/2016
14032017

Deferred

Status:
Approved

Status:

Deferred

Defer

Datel

25042017

10032017

Party Name:GE POWER  IMeet No/Datei25ノ 80-
lNDIA LIMITED        ‐ALC2/2016

14032017
RLA File                Lic No/Date:0310809634
:03/94/040/00807/AM17/    o6122016

102'日
iし「 FむF長』:ⅧIS::L:早

'キ

きli普,:11:h61品
ζ6ムζedし 66n th6市古16hた66詰ふLndど16汗 Of

)d20.02.2017 as under:―

I   EP PansdcOJⅧ

l     hputa

l        ltem l-17-1 05 kg/kg cOntentin E P

IRtt TPy takefutther necessary ac10n accOrdingly

ICaSe No.:63′ 25ノ80‐

IALC2′2016

103器脇5900623AM1 7

Party Namei HANNING    Meet Noノ Date:25/80-
MOTORSINDIA P LTD   ALC2/2016

14032017
RLA FIle Lic No/Date:3410042743
:34/24/040/00228/AM17/    o9122016

Decision: The committee noted that the firm,s apprication has been sent to Dlpp on,for examination and comments. case is deferred to 2s.04.2017.

104賜鶏5餅00565ハⅢ7 1詭鵬9007釧ハⅢ7

ICase No.:5′25′80‐

lALC2′2016

‐Case No.:32ノ 25′80‐
IALC2ノ 2016

Decision: The committee noted
.for examination and comments.

Meet No/Date:25/80-
ALC2/2016
1403.2017

Lic No/Date:0310809806 Defer
14122016           .Datei

Status:
Deferred

‐25042017
DIPP On lo o3 2017

Status:
Deferred

Decision: The committee noted that the firm's apprication has been sent tofor examination and comments. case is deferred to 2s.oq.2oii.

I                LIMI丁 ED

105器脇5900592Am″ 見塊鵬餅。04釧ハⅢη

Meet Noノ Date:25/80‐

ALC2/2016
14.032017

Lic No/Datei091oo64515 1Defer
23122016           .Datei



:71‖譜I」善[111「 [丁D X露ち)撥lR「
は2380-

14032017

m6彎
鵬 庶 lζA117雌 7&餅 00034/AM4刀 瀦 ■2川 6  1鶏

訓 71

1鰤t糧雖瀞墨鰤陽lmi舗聯キllll
l:趨

臨 評

劉 田 ‐

:鰹 評

送 保 lVttE I糠
群

開 訃

1淋
dl

,          |

ILic Noノ Date10910064535 1Defer    l

●鴨記痣59∞剛AⅢ 7鶴:‰900487AⅢ 7 χ42期6  1鶏矧71
1鶯:漁i鵬輛嚇λ』響露暫肥

aゝ酬た洲°nhasbem sentO DH m mЮ3川 7
rred to 25 04 2017

case No.:58′ 25ノ80‐

ALC2′2016

case No.:31′ 25′80‐

ALC2′ 2016

108鴨刷λ5餅005"広M17

,case No.:17′ 25′80¨

IALC2′2016

1091嶋尉λ50Ю0577AM17

‐case No.:20′ 25′80‐

IALC2′2016

[譜∬:『i鳶保ivATE
LIMITED
.RLA File

109′24′040′ 00479ノAM17′

Party Namei
LLP

Meet No′ Datei25′ 80-

ALC2ノ2016
14032017
.Lic Noノ Date10910064534
‐26122016

Status:
Deferred

b``iti6n:十 he 6ommltee nOtさ d thatthe irm'S appllcalon has been sentto DH1 0n

for exarninat† On and cornmentS Case is deferred t0 25 04 2017

,Status:

Deferred l

Defer

Datei

25042017

110032017

Status:

Deferred ‐

Defer

Date:

25042017

110032017

status:

Deferred

ALPINE COILS Meet Noノ Datei25ノ 80-
‐ALC2ノ2016
14032017

RLA File Lic'No/Date"0410162652

.oitz.qtoqotoolT 5tAM17 t 02'01 '2017

b``iξ ion:The committee noted thatthe lrm'S appllCalon has been sentto DIPP On

for examlnation and COmments Case ls deferred to 25 04 2017

:淵譜鶏:総「y
PRIVATE LIMITED

HQ Fie              RLA File
108′ 24′040ノ 00408′AM17ノ

:01′ 80′050′00580ノAM17′

Meet No/Date:25ノ 80-

ALC2ノ2016
14032017

|:‖鰭,08404"“
71期

矧71
綱o驚潔::1:i認印岸穐1♀派t鼎l闘:潤穐:1悩:詔里駕1∬消件‖』棚ill署編

71

:誓悴聯
′
徹暑芋響 聯亀轟郡,婁manufacture Of Submersible pump s

紫需低

…
酬覗。こ

厖 紺 搬 〒
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l         submersible pump sets sha‖  be manufactured
covered in the Advance Authorisation.

Case is deferred to 25 04 2017

from the four imported inputs

s6t*i
Deferred

‐Case No.:15ノ 25ノ80‐

‐ALC2′ 2016

HQ FIle

Party Name: Meet No/Date:25/80¨
丁HYSSENKR∪ PP       ALC2/2016
1NDUSTRIES INDIA P∨ 丁   14032017
LttD

RLA File

1111                                                                    125042017
1ed釧颯The cottm籠 ee nded that bⅢ

常簡歯青:諦il:綱よ庶青i慎魔:IFさ
a

deiciency in the nrmis applica10n as under ar

l    “SI No 3,4,5&1l of Standard Delciency FormaF
i     Flrm alsO requires to clattfy the difference between expOrt lem no l&2

1CaSe iS deferred t0 25 04 2017

:01/80/050/00575/AM17/    :03/95/040/00757/AM17/

Case No.:33ノ25/80¨
ALC2/2016

Lic No/Datei0310810322 Defer
04 01 2017            Datei

Party Namei BGR ENERGY‐ Meet No/Date:25/80-
SYSTEMS LIMITED,      ALC2/2016

14032017

Status:
Deferred

lStatus:
iDeferred

25.04.2017
;Decision: The committee noted that DIPP vide Uo No.12t17t2017-TSW112 dated 14t03t2017
ihas raised deficiency in the firm's application and decided to send it to the firm to r*ri.n ffi,- ,

112; 1' lnformation in respectof Sl. No.4,5,6,8, g & 11 of Standard Deficiency Format, exportproduct wise.
2' Specific use of import item at.Sl. No. 3 in the export products and basis for its quantity. 

lI 3' size/specifications of import item at sl. No. 5(Dbs seamtess Tubes) and its quantity inmeters.
' 4' Detailed calculations for the quantity of Tubes (import item at Sl. No. s) supported by,r length and number of tubes in the eiport proOuci.5' For net weight of components to be manufactured from import item at Sl. No.6, detailsof components with net weights thereof may be indicated

Case is deferred to 25.04.2017.

:害醜11罹5)ERGY雌塁諸
僣:乏夕8`

14032017
RLA FIle            Lic No/Date:641616166ё

 ibさfer   l:04/24/040/00158/AM17/    .06012017           ‐Datei     
‐

13識堂度な意y諄‖鰤 な蹴鵬 露Ю高 ラ/2047-TSVV/443面イ羅脚「nd decided to send t tO the lrm tO fumish reply:―
 |

|  :  1   1nfOrma‖ On in respect Of sl No 4,5,6,8,9&1l of standard Denciency Format,|
1  1      eXpOrt product wise
i  1  2. Spec而 c use of impott lem at SI No 3 in the expott products and basis fOr lsl

l 1 3 :翻 導 さcncatlons σ hpo威」ねm証 創…
Nα %PS,P,9嘔     ml

IHQ File             RLA File
101ノ80/050/00593/AM17/   :o4/24/040/00159/AM17′

ICase No.:34′ 25ノ80¨

‐ALC2′2016

HQ FIle

101/80/050/00594/AM17/

Lic No/Date:0410162667 Defer
06 01 2017            Date:

27



1114

case No.:22′ 25′80¨

ALC2′2016

HQ File

l15‐ :01′80/050/00582′AM17ノ

積霊湖1:42引
8ト

‐case No.:25′ 25′80‐
‐
ALC2′ 2016

118 HQ File
l    :01/80/050/00585ノ AM17/

Party Namel BORG
WARNER EMISS10NS
SYSTEMSINDIA PVT LTD
‐RLA File

i05ノ 23′040/00479ノ AM17ノ

Party Name:
PVT LTD

Party NamellTRON
PVT LTD

Party Namei
PVT.LTD

RLA File
:05ノ 23ノ040ノ 00381/ノ Mヽ17/

Meet No′ Datei25ノ 80-

ALC2′2016
14032017

Lic No′Date:0510401225 1Defer

lo 01 2017            Datel

Status:

Deferred

Defer

Datei

25042017

10032017

Status:

IDeferred

‐
25042017

furnish earlier AA No fOr

,status:
iDeferred

Defer

Datel

25042017

10032017

Status:

Deferred

Defer
Date:

25042017

10032017

Status:

Deferred

(iili|fu**-;,..o,,.,
Dlreltorate Gen€rsl o, For,irL.,r ; '.iIlFFq fulTrtYD€ptt. ot co;i,.n€r*alTqd qI\.tElq/Govt. of tndla

\3UTTI arq=L <g tqanLrdyog Elhawan. N.w oetht

in meters.
4. Detailed calculations for the quantity of Tubes (import item at Sl. No. 6) supported by,

l lengthandnumberof tubesintheexportproduct' .r-^-:-^^* i+a-. a{ - l

r 5. For net *",ghi of components to be manufactured from import item at Sl' No' 7' I

lCase is deferred to 25.04.2017 .

CaseNo.:6Or25r8O-PartyName:GOAMeetNo/Date:25l80-
'ALC2j2O16 THERMOSTATIC ALC212016

INSTRUMENTS PVT. LTD., 14.03,2017

,HO fiie RLA File Lic'No/Date:1710006533

,oilicilosolooo2o/AM17t 
..17t24t}4otoo171tAM17/ 06 01 2017

Decision:Thecommitteenotedthatthefirm,sapplicatiglls?j""nsenttoDlPPon
,f";;;;;;.rtion and comments' Case is deferred lo 25'04'2017

beciζ lon:The commlttee noted that as desired by DHl,the lrm may

the same set Oflmport― Export ProduCtS fOr WhiCh norms Was flxed

case ls deferred to 25 04 2017

case No.123′ 25′80‐

,  IALC2′ 2016

116嶋刷λ5餅00583AM1 7
Lic' No/Date:0 510401221RLA File

:05/23l040/00354/AM17/ 10'012017

lTRON INDIA  Meet Noノ Datei25/80-

ALC2/2016
14032017

lNDIA  Meet No′ Datei25′ 80-

ALC2′2016
14032017

IDecisiOn:The COmmitee n6ted thatthe lrm'S applicauon has been senttO DIPP On
for examinat10n and COmments Case is deferred to 25 04 2017

‐Lic No′Date:0510401222

17鶴 臨 5jO∞ 8ふAil'糀 :‰創∞∞″AⅢ 7 10釧 矧 7

1鷲 」漁 i鵬珊 嚇 1:1に1暴』l:俯
耐S ab山酬 6n ms bem senttO DIPP m
;deferred to 25 04 2017

lTRON INDIA Meet No/Datei25/80¨
ALC2′2016
14032017

Decision: The committee noted that the firm's application has been

Llc No′Datei0510401223 Defer
lo 01 2017           Datet

25042017

sentto DIPP On 10 03 2017

28
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for examination and comments. Case is deferred to 25.04.2017.

ICase No.:1′ 22′80‐

IALC2′2016

1HQ File

Party Name: ENERTECH Meet No/Date:25l80- Status:
ENGINEERING PVT LTD  ALC2/2016 Deferred

14032017

Llc No/Datei091oo64578 DeferRLA File
119 i01/80/050/00501/AM17/    :09/24/040/00570/AM17/    12012017

Decision: The Committee noted that hard copy of the firm's application has been not been
received and decided to send reminder to the firm and RA to forward 4 sets of application to
DGFT HQ for consideration of the case. case is deferred to 2s.04.2017.

Datei

25042017

Status:

IDeferred l

Defer   ‐
Datel    l

125.0420171

100320171

Case No.:59ノ 25ノ80¨
IALC2′2016

HQ FIle

Party Namei KERN―
LIEBERS(INDIA)PVT LTD: ALC2/2016

RLA FIle
:01/80/050/00619/AM17/    :o7/24/040/00318/AM17ノ

Meet No/Date:25/80-   Status:

Approved
14032017

Lic No/Datei071 011 0954

12012017

|

1201

8::i潔:IBλ拙臀鏑苦槻劇ツ魔18滝 :認il品砧さ品面66品品ents of Dlll

l   l・ WOrds″ Patt No.10164253″ may be surixed with the descttption Of expOn■ em at sl.
I       No.1.
2.Words″ Patt No.10164257″ may be surixed wkh the descttptiOn of exportヒ em at SI.|
No.2.

3.Words″ Pan No.10164258″ may be surixed with the descttption of expOtt kem at SI.1
No.3.                                                       :

1   4.Net weights Of 2670 Kgs.′ 330 Kgs.&22278 Kgs.may be specried wtth the quantkies

1    5。 11臆::Illil湯 ::]・ il邸‖tfξil:iSfT:羊
ilt]サ∫∫11:;(1;ll)1淳 ::|:pl・

685 Kgs./kg.|
i        content in expOrtitem at si.No.l aft

l i器♯|ギ1蠣焦Fliき tittn[lだ
撃麗懇ぶ語審∬.2∞

陀ヴ聴・
|

l mm m ttpOrtittm組 陥 B漁 品 縄 り蠅 ∬ 』;i鮮 輔
・
%陀 ψ 辱

|

_IRA mり 1,ke funher necessaッ aCtiOn accordingly.                     |

2賜鶏590062″AM17 1燒為9001:j法 11,ノ キタ説1兌|夕 b幼 604う 066

詰配罵iま臨酬電:編λ:離::澱紫竹mt ap口た訓On hag bささn gett b由 ||。hdeferred to 25 04 2017

沢:秘以:イ:425′
80‐

Case No.:35ノ 25′80‐
ALC2′ 2016

122
HQ File

101/80/050/00595/AM17/

Party Namei HANNING    Meet No/Date:25/80-
MOTORSINDIA P LTD   ALC2/2016

14032017

Party Namei」 ssl
HYDRAULICS(P)LTD

RLA FIle

i05/23/040/00455/AM17/

Meet No/Datei25/80-    Status:
ALC2/2016 Deferred

29

―
|



:潔洒織l鵬 81出器l∫思需sf電:;19 h he行
耐sa劇に洲Onattdedddtosettal

i O Sped″ md釧 J d he ANODE 
Юces hvdved and∝ hσ mp帆 lemsusedh i:   (ii)  Alsol elaborate manufactunng pl

l        manufactu‖ng.                                |
|                                                                           |

iCaSe iS deferred to 25 04 2017                                                   _  _

1231白 0 1ilさ              RLA File            Lic No′ Datei0510401335 1Defer Datel

101/80ノ 050/00598ノ AM17ノ   :05/23/040′ 00489/AM17′    18012017         25042017

1b``i`i6h:十 h660mm蔽ささho16a that the irmisら 6plicalon has been sentto DIPP On 10 03 2017
.  lfOr examinalon and comments Case is deferred to 25 04 2017

Pany Namα ttUBEX NttA躙
ち遅γ階

° 298餅

14032017

12鶴記鬼:j::よ :法Ⅲ7 じ7島餅:0528/AⅢ :ノ キよ‖獅
'田

:4T■23011子97

1審 t熱 1鳳 咄 電:棉λ:1に

'標

ま :駆
Sa酬に訓 m mStten∞ 献 b ttPP m mЮ 32釧 7
rred to 25 04 2017

Case No.:38′ 25′80¨
‐
ALC2′ 2016

猛霊湖1:創
2引8●

Case No.:3′ 22′80¨

:ALC2′2016

.HQ FIle

i01ノ 80′050ノ 00503′AM17ノ

Case No.:40′ 25′80-

ALC2′ 2016

[諸∬露|ご鍔早品1躙ち遅g階
。2986

14032017

Party Namei FRIZAIR
PRIVATE LIMITED

IRLA Flle

i09′ 24ノ040′ 00553ノAM17′

Party Namei
PVT LTD

Meet No/Date:25′ 80-

ALC2/2016
14032017

Lic NoノDate10910064609 1Defer

20012017           .Datel

Status:
Deferred

Status:
,Deferred

Status:
Deferred

‐250420171

1 been not beenl

of appllcation to‐

Status:
rDeferred

1125

, ,Decision: The Committee noted that hard copy of the firm's application has

, ,received and decided to send reminder to the firm and RA to forward 4 sets

DGFT HQ for consideration of the case. case is deferred lo 2504'2017 '

丁HEINDURE .Meet No/Datei25/80-
ALC2ノ2016
14032017

RLA F† le
126腸刷λ5900609AM1 7 Ю引24Ю40/00473AM17

Lic No′ Datei051 0401 362 1Defer

20012017           .Date:

Decision: The committee noted that the firm's application has been

for examination and comments. Case is deferred lo 25'04'2017 '

25042017

sentto DIPP On 10 03 2017

l t轟直37r25r8工  Pany皓繰 嗜鯖 粧ち辮
°25/80-1棚

di
l   :ALC2′ 2016            1NDIA PRIVATE L
(                           .                        14032017           1         1

171璃温鳳

'鳥

,鴨露島鳳18jAil'霜魔夕面“
627431窮

1,
,    '                                                                           '          I

1 5ecision:Th6~66品品魚もさh6tea lhat the lrm's ap口 にら10n has be6n sentto DIPP On 10 03 20171

1 1P「 ,9型 ,71°,9n,9° T甲9't',99,9'd?f,「
「
,

30



ICase No.:13ノ 25′80¨

:ALC2ノ2016

128腸尉尾5餅00573AM1 7

Party Name:CEE DEE
VACUUM EQUIPMENT PV丁
LTD

RLA File

:31/82/040/00215/AM17/

Meet Noノ Datei25/80‐

ALC2/2016
14032017

Lic No/Datei3110066559
25012017

Meet No/Date:25/80-
ALC2/2016
14032017

Status:

Deferred

Defer
Datei
‐25042017

10032017

Status:

Deferred

Status:
Deferred

lDecision: The committee noted that the firm's application has been sent to Dlpp on
for examination and comments. Case is deferred lo25.O4.2O17

Lic No/Date:0510401415‐Defer

1291:01/80/050/00599/AM17/   :05/23/040/00493/AM17/ 30012017 Datei

25042017

脇:野7略認諾:n鵠露,郷
『
槙端鵬』ユiガTeel:皇 潔穐

'『

1計 |

‐Accordingly,NC decided to send the case tO DHlfor examination and comments
lCase is deferred t0 25 04 2017

Case No.:39ノ 25′80‐
ALC2′ 2016

HQ FIle

Case No.:1′ 25ノ80‐
ALC2′2016

HQ File

ICase No.:12ノ 25′80¨
IALC2′2016

HQ FIle

i01/80/050/00572/AM17/

Patty Namei DEE
DEVELOPMENT
ENGINEERS LttD

RLA FIle

Party Name:IND― SPHINX
PRECiSiON LTD

RLA File

Meet No/Datei25/80-
ALC2/2016
14032017

Lic No/Datei2210015641 Defer
31 01 2017           1Datei

12504.2017

firm's app‖ cation has been not been
RA to fon″ ard 4 sets of app‖ catlon to
to 25 04 2017

Status:
Deferred

Status:

Deferred

Defer
Datei

キl
ud簿晟

=λ
話 よ炉ぢL]hi

130 :01/80/050/00561/AM17/    :22/21/040/00080/AM17/

蝉端ぷi』]脳]卜憚撻糧戴券抵
Meet No/Datei25/80-
ALC2/2016
14032017

RLA F‖ e                Lic No/Datei311 0066568‐ Defer
i31/83/040/00131/AM17/    31012017           .Datei

131 ,25.04.2017

Decision: The Committee noted that DIPP representative present in the meeting has raised
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

"Sl. No. 3, 4, 5 & 1 1 of Standard Deficiency Format (Export product wise),,.

Case is deferred to 25.04.2012.

.Case No.:18ノ
25ノ80‐

ALC2′ 2016

132肌肌5餅0057創AM17

Party Namel RIDDHI
SIDDHIINDUSTRIES

Patty Namei M M AQUA   Meet NO/batさ :25/66_
TECHNOLOGIES LttD    ALC2/2016

14032017
RLA File               Lic No/Date:0510401440
:05/24/040/00021/AM14/    31012017

'Decision: The committee noted that the firm's application has been
for examination and comments. case is deferred to 2s.04.2017.

つ
０

|



ICase No.:36′ 25ノ80‐

IALC2′2016

133 1HQ File

Case No.:55′ 25′80¨

ALC2′2016

Case No.:11′ 25′80‐
.ALC2′2016

Case No.:19′ 25′80‐

ALC2′ 2016

Case No.:21ノ 25′80‐

IALC2′2016

137肌刷λ5創00587AM1 7

1Decision:The Commltee
‐
09 03 2017 for comments

Party Namei GLOVIS INDIA
PRIVATE LIMI丁ED

RLA File

Party Name:TERUMO
PENPOL PRIVAttE
LIMITED

Party Name:AKSH
OP丁 IF:BRE LTD

Party Namel DEE
DEVELOPMENT
ENGINEERS LttD

DEIT for examination

Meet Noノ Date:25/80-   IStatus:
ALC2/2016        1Deferred
14032017           1

Meet No/Date:25/80-
ALC2/2016
14032017

Lic No/Datei041 0162754

Meet Noノ Date125/80-

ALC2/2016
14032017

Meet Noノ Datei25′ 80-

ALC2/2016
14032017

101/80/050/00596/AM17/    :04/24/040/00180/AM17/   31012017

1Decision:The committee noted that the firm's application is being sent to

land comments Case is deferred to 25 04 2017

‐Status:
‐Deferred

‐Defer Date:

125042017

lStatus:
lDeferred

Status: I

Deferred I

Status:
Deferred

Defer
Date:
25.04.2017

1341HQ F‖e               RLA File              Lic No/Datei5310019276 1Defer Datei
i01/80/050/00615/AM17ノ     i53/24ノ 040′ 00026/AM17′    02022017           125042017
‐Decision:The commktee noted thatthe lrm's applicatlon has been sentto MSME(ChemlCal)On
110 03 2017 for examination and comrnents Case is deferred to 25 04 2017

1351腸尉λ50Ю0577AM17 1■尉晶OЮ0524ハM17 ::修児1'0510404506::= |
`                         .                                               250420171

1Decision:The cornmittee noted that the firm's application has been sentto DEIT on 10 03 20171

for examination and comments Case is deferred to 25 04 2017                            1

Party Name:ISGEC HEAVY MeetNo/Date:25/80-
ENGINEERING LIMITED  ALC2ノ 2016

14032017

:白0 1le              lRLA File             Lic No/Date:051 0401501 1Defer    l
101/80/050/00579/AM17′    ::05/23/040/00526/AM17/    03 02 2017           1Datei     l

‐   1                       ‐                                            125.0420171
‐
   lDecision:The Committee noted that DIPP vlde UC)No 12/17/2017-TSVV/136 dated 14ノ 03/2017 1

1   1has raised deficiency in the firm's application and decided to send it to the firm to furnish reply:‐   |

11361   1.  lnformation in respect of SI.No.3′ 4′ 5&1l of Standard Delciency Format′ exporti

l  l      prOduct wise.                                      1
1  1   2.  Quant■ ies of kems in one set(eXpOrtitem at SI.No.1)                  |

:  1   3.  Quantities ofimport kems at SI.No.2to 4′ 9&10 in Nos.also in add■ion to their

l   l        weights.                                                            :
1       4.   Quantities of import items at SI. No. 6&8 in meters. also in addition to theiri

l   ‐         weights.

:    Case is deferred to 25 04 2017                                                     1

RLA FIle                Lic No/Datei0510401523
:05ノ23/040/00501/AM17/    06022017

noted that application of the firm's was earlier sent to OtpP on:
However,,':hasinforme..^*



IAccordingly,NC declded to send the case tO DHlfor exanninat on and comments
Case ls deferred to 25 04 2017

Case No:6′ 25′80-

ALC2′ 2016

HQ Fle RLA Fie

Party Name:KOSO INDIA  Meet No′ Date125′ 80-

PRIVATE LIMITED       ALC2′ 2016
14032017

Status:
Approved

Status:
Deferred

Defer
Date:
25.04.2017

lvlSME on

Lic No/Datei3110066586

101′ 80/050/00566/AM17/    131/83′ 040/00154/AM17/    13022017

Decision:The comrnttee decided to ralfy the no「 ms based upon the wtttten comments of DIPP

vldelD No 12/17/2017-TSVV/138 dated 14 03 2017 as under―

138
l  Quantty ofimportitem at SI No l may be a‖ owed on netto net basls with accountab‖ ty

clause
2  Quantity ofimport nem at sI No 2 may be a‖ owed as 3570 Kgs as 1 70 Kgs/Kg
contentin the export kems as per SiON C-360
3  Quan」 ty ofimportitem at SI No 3 may be a‖ owed as 918 Kgs as 1 70 Kgsノ Kg content

ln the expOrtitems as per SI()NC-360

RA lnay takc rurther ncccssary action accordingly

Case No:42′ 25′ 80‐
ALC2′ 2016

139器刷λ5900602AM1 7

Parly Namel MARUTI      Meet No/Date125/80-
HYDRAULICS PN/T LTD   ALC2/2016

14032017

RLA F‖ e                Lc No/Datei3110066587
:31/83/040/00153/Aヽ Л17ノ    14022017

Decision: The committee noted that the firm's application has been sent to
'10.03.20,17 for examination and comments. Case is deferred 1o25.04.2017.

S No 664

Case No AIR-48 M/s. Pranita
Engineering
Solutions Pvt.

Ltd.,

HQF No 01/80/1

Meelng No 25/17 RLA,No 07
Datel 14 03 2017 Request for fixation

Decision: The Committee noted that valuation report received
MSME on 03.08.2015 followed by reminder on 08.01.2016 for e)
Case is deferred to 25.04.2017 .

of norms

0710059077

dt13 08 2008

62/00101/AM15/DESI Lic No &date

/24/040/00187/AM09

from MSME Bangalore has
一
ｎｅ

一
Ｓ

examination and comments.

M/s Larsen and l HQF No 04/80/050/00171/AM13/DESI  I Lic No &date

been

Toub「o Ltd,

Mumbal
RLA,No 03/95/040ノ00087/AM13
Request for ar'rendment ot noimi

0310697187
dt 01 06 2012

Decision: The Com decided to amend the norms based on the recommendaton of DHl as unde「 ―

(i) Export Weight 4520.92 MT and ltem 1 weight 3731 MT (including 2% wastage) may be
deleted

(1)    ltem n。 2 and 3■ On netto net basls under(3N`

|‖)  Rema ning tems:― As per C 1742

S No 665

Case No AIR 146

Лヽeetng No 25/17

Datei 44 03 2017

RA may take further necessary action

●卜● ●計。_1マfこ



S No 666

Case No A/R-148 M/s. Larsen and

Toubro Ltd.,

Mumbai

HQF No 01/80/050/00170/AM12/DES

l

Lic No &date

Meeting No.25117 RLA,No 03/95/040/00166/AM152 0310640468
dt05 07 2011Date:14032017 Request for amendment of norms

ndlhe norms based upon the written recommendation of DHI

vide D.o. No.3/34/201o-TSW(B) dated 02.02.2017. ln the description of export item words'for Auxiliary

Plants' may be suffixed for the purpose of regularisation of AA.

RAmaytakefurtherneceSSaryactionaccordingly.

M/s. Radiant
lndustries, Pune

Case No A/R-157

Meeting No.25l17

Datei 14 03 2017

S No 667
HQFNo m/80/05900394ハ M12DE
而

画
面 繭 画 面 面

両 互 II掏

而 面 西

~

Request for revision of norms dt07 12 2011

ised bY DHI) letter sent to

the firm on 23.02.2017 for,,calculation for area/volume tinked to drawing of parts manufactured out

of raw material,, through email and decided to send final reminder to the firm to furnish reply within 15

days of uploading of the minutes failing which the case will be rejected without further notice with direction

to the lrm to pay appllcable custom duty with interestfor EO[)C Caseis deferred to 25 04 2017

S No 668

S No 669

S No 670

Case No NR-163 M/s BOysen lndia

Ltd〕 Utter

Pradesh

HQF No01/80/050/00138/AM16/DESl Lic No &date

Meeting No.25117 RLA,No 05ノ 23ノ040/00096/AM16 0510394521

Datei 14 03 2017 Request for fixation ot norms

becasion'. The Committee noted that the firm's request dated U'tU1'zu'to nas peel

23.02.2016 for comments. Case is deferred lo 25'04'2017 '

TTこ再:I雨5面57′ 80/050′00120/AM16ノ DESI I Ltc. no. a oate

I oatot351e5
I at.oo.os.zot s

L
been sent to MSME on

Case No A/R-164 M/s B10-

TECH ViS10n

Care Pvt Ltd,

Ahmedabad

Meeting No.25l'17 RLA,No 08′ 24ノ040/00023/AM16

Requestfor revision of normsDate:14032017

Decision:丁 he Comrr

23 02 2016 forcomme

littee noted that the firm's request clateo uz Ul∠ ul。 子lab

nts Case is deferred to 25 04 2017

Case No AIR-32 M/s. Larsen &

Toubro Limited,

Mumbai

1′AM16/DESI Lic No &date

Meeting No.25l17

咄 :ヒI』鉤Datei 14 03 2017

OeCision: The Committee noted that tht

31.01.2017 sent to the firm on 23.02.20

furnish reply within '15 days of uploading

notice with direction to the firm to pay ap

Case is deferred lo 25.04.2017.

-, firm has not replleo to tne oeTlclency \ralseu vy ut'r, rstter uq(

17 through email and decided to send final reminder to the firm to

of the minutes failing which the case will be rejected without further

rplicable custom duty with interest for EODC'

||||:|:i:|||:|:|lill::ii!|||:||lilillilili:i:::1::il:||:キ

||::::卜
'`
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S.No.671

M/s. Arioli
Textiles
Machinery Pvt.
Ltd., Vadodara

HQF No 01/80/050/00211/AM15ノDESI Lic No &date
Meeting No 25/17 RLA,No 34/21/040/00090/AM15 3410040214

dt 06 06 2014
Date:14032017 Request for fixation of norms

Decision:丁he corTtte9 999ided tO raJfy the norms based upon the w‖性en comments Of MSME UO note
No 30(216)/14-ME dated 23 02 2017 as underi―

' lmport of Relevant grade and size may be allowed on net to net basis. However, the weight may be
allowed for 40146 kgs inclusive of 3.6% wastage after affecting 1/3'd recovery for scrap.

RA may take further necessary action accordingly.

S No.672

M/s. Freedom
Ophthalmic Pvt.
Ltd., Hosur (TN)

HQF No 01/80/050/00526/AM15/DESI
Meeting No.25t17 RLA,No 04/24/040/00231/AM15 0410159838

dt 04 12.2014
Date:14032017 Request for revision of norms
Decision: Th" Co,
reject the case.

RA may take further necessary action accordingly.

S,No.673

Case No. A/R-S4 M/s. Dee
Development
Engineers Ltd.,
Faridabad

HQF No 01/80/
Meeting No.2St17 RLA,No 05/24/040/00238/AM07 0510205473

dt27 06 2007
Date:14032017 Request for ratification of norms

Decision: The
all relevant documents. Case is deferred to25.04.2012.

S No 674

M/s  Motherson

Sumi  systems
Ltd,New Delhi

HQ F No. 0 1 /80/050/003867M16/D ES J
Meeting No.25t1Z RA F No05/24/040/oo382/AM16 0510396342

dt16 11 2015
Date:14032017 Request fOr flxation of nOrms

has been sent to MSME
Ded釧om T
(ChemiCal)On 16 09 2016 forcomments case is deferred t0 25 04 2017

S.No.675

Cr"" 5o.47p - 134
Meeting No.25117 RLA No 09/24 0910045827

dt 07 03 2011
Datei 14 03 2017 Request for revision/amenOmEnt of

Dedttm Th              lten 
Ю∞ mmendat10n dDHlvide DO No 3/97/2016-TSW(B)dated 03 02 2017(Copy tO be sentto the lrm&RA)

RA may take further necessary action

命 3 會 o ‐Fて '  「      .(｀ }

"¬
腱訂Fヽミマ1■ , flI ` . ■■ 1し ,〔

Doputy o「 ●ctor Genore:or・‐。re:gn T,3de

… … …
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Lic No and date

0310753791
dt15 10 2013

RLA N o o 3/9 5/040/0qqz B/Arvll 3

Request fOr revislon/amendment Of
Datei 1 4.032017

DecsЮ n:可he co而ギ撲胃詣冨面デ覇画面
面而扁而膏百顧甲

碩蔵可麗≡壼豆麗薫
而hendalon of

DHIVide DO No 3/104′ 2010-TSいJ(B)dated 03 02 2017(COpy tO be sentto the flrrn&RA)

'DESl
wtls Oitfuent SCrVt

SolutiOns PriVate

Lirnited,

Secunderabad,AP

case No A/R-137
o910062161
dt10 06 2015for lxalo…

Date:14.032017
:提ll」[キ:旦言‖JII爵葛キif』ぎ帯ギIき,111111t¬:すII:i'                            tt°

MSME on

04112016

11創DESl
Case NoJJR - 173

0310798527
dt 27 08 2015

s md∝―

62.943 rntr.sq.as
l.03 sq mtrrsq

mtr.cOntent in

面 PLATE

器 具R BAS励
61′0… D:GITAL PLATE

61.1l SQ.
耀 蜃 霜【「

R

Oate: t+.Oe.ZOtZ

S No 679

亀楡

Lic No and dateDESl
Mlsls Permanent
Magnets Limited,
Maharashtra…

…174

dt 19 07 2016No 25′ 17 alon d
Datei 14 03 2017

he面 に n

comments of DIPP Vide lD No 12′
17/2017-TSWノ 174-AIR dated 14 03 2017 as underi‐

:路お.;uT」、t:ぽ肥l鵠邸椰1肌lll‖評譜

:∫:席 fu段む:!∬1壁電:電 |°ぶ∬#‖肌i黒肝譜
ap
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S.No.680

Case No A/R-175 M/s Permanent
Magnets Limited,
Maharashtra

F No 01/80/050/00267/AM17ノ DESI Lic. No. and date

MeeJng No.25/17 RLA No 03/95/040/00127/AM17 0310805746
dt 28 06 2016Date:14032017 Request for reconsideration of

norms.
Decision: The committee decided to
comments of DIPP vide lD No.12l1712017-fSWl175-AlR dated 14.03,.2017 as under:-

1. Words " 0.345 mm+ 5 % thick" may be suffixed with the description of import item at Sl.
No.1 and its-quantity may.be allowed as 10352.2 Kgs. as 1.82 Kgs./Kg. content in the
export item after taking 1/3d recovery form scrap.2. Words " 0.335 mm t 5 %thick" may be suffixed with the description of import item at Sl.
No.2 and its-quantity may be allowed as 3557.5 Kgs. as 1.ai Kgs./Kg. content in the
export item after taking 1/3d recovery from scrap.

RA may take further necessarv action accordingly.

S No 681

Case No AIR-176 M/s Goa
Therrnostauc
lnstruments Pvt

Ltd,Goa

F No 01/80/050/00055/AM16/DESI Lic. No. and date

RLA No 17/24/040/00204/AM15 1710006064
dt.1103.2015

Date:14.032017
Decision: fne
09.03.2017 for examination and comments. case is deferred to 2s.04.2012 .

S.No.682

Case No A/R-177 M/s Oswal
Pumps Limited,
Panipat

′0
No 25/17 RLA N9 33/24/040ノ 00006/AM16 3110030256

dt 07 10 2015
Datei 14 03 2017 est for ratification of norms.Decls10m tthe cOm                 寃ギ1編
No 12/17/2017‐TSW/177-A/R dated 14 03 2017 as underi―

1' Description of export items at Sl. No. 1 & 2 alongwith their quantities in Nos. and weights maybe specified as per enclosed Annexure.

2' Word "relevant" may be prefixed with the description of import items at Sl. No. 1 & 2 and totalquantity of import items at Sl. No. 1 & 2 put together may be allowed as 62.413 MT as 2.233Kgs./Kg. content in export items after taking 1/5'd recovew t* scrap.

RA may take flrrther necessary action

OSWAL PUMPs LiMITED

Ddtt of

Description of
Goods

Total

Weight of

Finlsh

Goods

_lin Kgs)
奇 0議

Total

Net Content

oflmported

RM
(:n Kgs)
S:NGH

Annexure
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Stainless Steel
Fabricated

Submersible
Water Pumps

OSP-14/8(P4)50 V4 8 200 1720 1469

OSP-14/7(P4)50 V4 7 50 390 333.25

OSP-5′25(P4)50(4X4) V4 25 50 380 329.5

OSP-5ノ60(P4)50(4X4) V4 60 15 244.5 1914

OSP-8/37(P4)50(4X4) V4 37 50 1175 9976

OSP-8/30(P4)50(4X4) V4 30 50 880 77155

OSP-8/25(P4)50(4X4) V4 25 50 825 7323

OSP-17ノ 10(P4)50 V6 10 25 4675 402.5

OSP-17ノ 12(P4)50 V6 12 25 4875 4139

OSP-17/4(P4)50 V6 4 75 6825 5649

OSP-17E―

lND(4X6xSS)― P V6 4 20 182 15064

OSP-30/4(P4)50 V6 4 50 590 4785

OSP-30ノ 6(P4)50 V6 6 110 1925 1608.2

I V6 7 5 88 71975

OSP-30′ 8(P4)50 V6 8 5 98 80.35

OSP-46′ 10(P4)50 V6 10 45 1 4125 348.15

V6 12 1 674.75OSP-46/12(P4)50

OSP-46′ 15(P4)50 V6 15 lo 1  395  1 328 5

OSP¨46/21(P4)50 V6 21

-6 1 22135
OSP-46′ 3(P4)50 V6 3 30 3432 2805

OSP‐ 46/4(P4)50 V6 4 75 1155 96975

OSP-46ノ 5(P4)50 V6 5 100 1610 1325

OSP-46/6(P4)50

0SP-46′ 7(P4)50

Ｖ６

　

Ｖ６

６

　

　

７

０

　

　

０

３

　

　

５

624

1025

5271

8445

OSP-46′ 8(P4)50 V6 8 75 1725 1425.75

OSP-60/20(P4)50 V6 20 5 255 21225

OSP-60′ 21(P4)50

0SP-60ノ 24(P4)50

V6 21 5 266 221.35

24 5 301 250.65V6
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OSP-60/8(P4)50 V6 8 25 576 47625

OSP-77/3(P4)50 V8 3 35 962.5 849.31

OSP-77/4(P4)50 V8 4 35 1096.55 96313

OSP-77/5(P4)50 V8 5 20 7022 6144

OSP-77/6(P4)50 V8 6 10 388 33832

OSP¨95/10(P4)50 V8 10 25 1400 1218

OSP-95/11(P4)50 V8 5 299 25971

OSP-95/12(P4)50 V8 12 10 635 55064

OSP-95/15(P4)50 V8 15 5 3745 32365

OSP-95/3(P4)50 V8 3 8 2208 194928

OSP-95/4(P4)50 V8 4 10 313 27488

OSP-95/5(P4)50 V8 5 10 3512 3073

OSP-95/8(P4)50 V8 8 15 7275 63564

OSP-95/9(P4)50 V8 9 10 522 454980

OSP-160/3(P4)50 V10 3 25 10475 9194

OSP-125/2(P4)50 V10 2 10 343 30274

OSP-125/3(P4)50 V10 3 25 10475 9194

OSP-125/3-AA(P4)50 V10 3-AA 5 2095 18388

OSP-125/4(P4)50 V10 4 20 9614 83696

OSP-125/4-A(P4)50 ∨10 4-A 5 2405 2092

OSP-125/5(P4)50 V10 5 5 272 2354

OSP-125/5‐A(P4)50 V10 5-A 7 3808 329.35

OSP-125/6-A(P4)50 V10 6-A 7 4242 365274

OSP-160/2(P4)50 V10 2 ‐０

　

一
５

343 30270

OSP…160/3-AA(P4)50 V10 3-AA 2095 18380

OSP-160/4-A(P4)50 V10 4-A 5 2405 209.30

OSP-160/5-A(P4)50 V10 5-A ５

　

一
４

272 23500

OSP-160/7-AA(P4)50 V10 7-AA 267.6

き っ。 ^
229.536

OSP-215/2(P4)50 V12 2 6

鶉

鰊39
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oSP-215/2-A(P4)50 V12 2-A 8 344 28300

OSP-215′3(P4)50 V12 3 ２

　

一
２

10408 8400

oSP‐215ノ4(P4)50 V12 4 1224 9760

OSP-215ノ5(P4)50 V12 5 2 141 111 54

…

A(P4)50 V12 6-A 2 158.5 12436

oSP-215′6(P4)50 V12 6 2 15856 12436

1595 35439 30186.1
Total
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*---n
Department of Industrial Policy & Promotion 

/1ql '''lco t 7

(TSw)

NC Meeting dated 14103/2017 - Case No. 7/25180 (M/s Nilsan Nishotech Systems Pvt.

Limited) (Advance Authorization No. 0310714868 dated 12.11.2012)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 6,8 & 9 of Standard Deficiency Format,
2. Use of import items at Sl. No. 33, 34 & 43 to 46 in manufacture of export item.

Norms committee mav take a view

--/'--t!1.'r)t)-
(S. K. Jain)

Development Officer
Norms Committee II
DIPPNo. 12117/2017-TSW/02 dated 14 10312017

4t'-



Departlment of lndustrial Policy dL Promotion

(TSW) 輪 ガ
NC Meeting dated 1410312017 - Case No. 3/7/80 (n'Us Mahima Udyog) (Advance
Authorization No. 0510398362 dated 03.05.2016)

Advance Authorisation may be ratified as under:

l. Capacity of Reverse osmosis Skids ( export item) alongwith their
quantities and net export weights may be specified as under:

Canacitv Ouantitv Net Weight
2501n3/hr 5 Nos. 37366 KAs.
2101n3/hr 3 Nos. 21482 Kgs.
1501n3/hr 2 Nos. 13031 Kgs.

word "Relevant" may be prefixed with the description of import items at
Sl. No. I to 2l and their quantities may be allowed as under inclusive of
2 o/o wastage:

Ｓ‐
．
Ｎ。

Quantity SI.

No.
Quantity Ｓ‐

．
Ｎ。

Quantity

l 76 Kgs.(48.03 Mtrs.) 8 1087.5 Kgs.

(49.98 Mtrs.)

く
υ 175.6 Kgs.

(32.96 Mtrs.)
2 225.5 Kgs.

(97.43 Mtrs.)

9 2458.6 Kgs.

(171.36 Mtrs.)

16 388.3 Kgs.

(44.60 Mtrs.)
●
′ 176.4 Kgs.

(73.46 Mtrs.)

10 2346.8 Kgs.

(84.32ヽ4trs.)

17 606 Kgs.

(51 Mtrs.)
4 215。 l Kgs.

(55.09 Mtrs.)

4091.61く gs.

(189.72 Mtrs.)

18 2506.3 Kgs.

(168.26 Mtrs.)
く
υ 724.3 Kgs.

(63.23 Mtrs.)

12 2212.1

(51.51

卜
に

Ｋ

Ｍ

19 1209.5 Kgs.

(42.84 Mtrs.)
6 262.9 Kgs.

(30.09 Mtrs.)

●
Ｊ 57.3 Kgs.

(25.52 Mtrs.)

20 2681.9 Kgs.

(126.48 Mtrs.)
7 2216.9 Kgs.

(136.68 Mtts.)

14 192.8 Kgs.

(46.35 Mtrs.)

21 1441.4 Kgs.

(33.66 Mtrs.)

3. Quantities of import items at sl. No. 22 to 163 may also be specified in
Nos. in addition to their weights as under:

2.

Ｓ‐
．
Ｎ。

Quantity
(ln Nos.)

Si.

No.
Quantity
(ln Nos.)

Ｓ‐
．
Ｎ。

Quantity
(ln Nos.)

Ｓ‐
．
Ｎ。

Quantity
(ln Nos.)

Ｓ‐
．
Ｎ。

Quantity
(ln Nos.)

22 30 く
υ 4 80 つ

０ 109 2 138 40
●
リ
う
乙 25 52 4 81 1 0 10 139 25
24 60 53 つ

４ 82 ●
′ 1 1 2 140 つ

′

25 90 54 5 83 20 1
う
ん 2 141 6

26 15 55 つ
ん 84 И

十 1

●
Ｄ

つ
ん 142 200

.- Q g--
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4' Quantities of import items at Sl. No. 22 to 163 may be allowed on net to
net basis with accountability clause.

Norms committee may take a view

(S.K.Jain)
Development OfficerNorms Committee I

E)IPP No.12/17/2017-TSW/27   dated 14/03/2017

27 ワ
′ 56 6 85 25 114 つ

４ 143 40
28 20 57 25 86 30 1 144 140
29 10 58 10 87 20 116 1

く
υ
′
竹 20

30 59 10 ０
０
０
０ 20 117 30 46 30

つ
Ｊ 8 60 ０

０ 89 118 10 47
32 45 61

●
Ｄ 90 5 119 く

′ 48 ０
０

33 20 つ
４
‘
υ

ξ
υ 91 24 120 く

υ 49 6
34 つ

４
つ
つ
∠
υ

つ
ん 92 ξ

υ
つ
４

く
υ 50 60

35 30 64 8 ●
′
ハ
ン 10 つ

４
つ
４

く
υ

く
υ 20

36 65 り
， 94 25 ●

Ｄ
う
乙 30 つ

４ 10
37 25 66 3 く

υ
ｎ
ン

つ
ん 124 30 Ｏ

Ｊ
く
υ

ξ
υ

38 40 67 Ｏ
Ｊ 96 3 つ

ん 30 54 20
39 つ

４
０
０
∠
υ 4 97 り

， 126 75 55 40
40 14 69 ●

フ
０
０
０
ン

０
つ 127 く

υ
う
乙 56 110

41 10 70 つ
Ｄ 99 つ

４ 128 46 57 20
42 4 71 30 100 10 129 10 58
43 3 72 01 20 130 10 59
44 2 73 5 02 0 131 20 60 6
45 15 74 Ｏ

Ｊ
●
′
Ａ
υ 0 132 10 161 15

46 4 く
υ
つ
′ 3 04 0 ，

，
●
Ｄ 35 62

47 つ
４ 76 5 （

υ 0 134 25 つ
つ
∠
υ 6

48 つ
Ｊ 77 5 06 く

フ
つ
Ｊ

つ
４

49 4 78 ０
０ 07 136 6

50 6 79 08 2 137 3
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端ヴ2Departnlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1410312017 - Case No.2/7/80 (NlUs TEMA India Limited ) (Advance
Authorization No. 0310804703 dated 16.05.2016)

Advance Authorisation may be ratified as under:

l. Net Empty weights of export items at Sl. No. I to 41 may be specified as under:

SI.

No.
Net Empty
Weight

(MT)

Ｓ‐
．
Ｎ。

Net Empty
Weight

(MT)

SI.

No.
Net Empty
Weight

(MT)

Ｓ‐
．
Ｎ。

Net Empty
Weight

(MT)
1 2.383 つ

ん 46.64 Ｏ
Ｊ
つ
ん 8.142 34 37.784

つ
ん 9。915 ●

Ｄ 2.45 24 1.406 ξ
υ
Ｏ
Ｄ 22.07

3 13.336 14 1.701 25 0.839 36 46.276
4 2.145 く

０ 4.898 26 0.681 37 31.735
5 25.76 16 1,794 27 1.18 38 32.3
6 100.924 17 4.0 ０

０
つ
ん 2.541 39 33.779

7 4.459 8 3.125 29 4.761 40 16.56
０
０ 2.617 19 4.3 30 3.335 41 11.73
9 10.51 20 1.0 31 6.3

10 249.158 21 2.16 32 33.054
′
争 22 136.405 つ

つ
０
フ 23.65

2- Quantity of import item at Sl. No. I may be allowed as 343589 Meters(228041 Kgs.) on
net to net basis as claimed by the firm.

3. Import items at Sl. No. 2,6 & 12 may be deleted as not required by the firm.4. Quantity of import item at Sl. No. 3 may be allowed as 20i2 Meteis(1470 Kgs.) on net
to net basis as claimed by the firm.

5' Quantity of import item at Sl. No. 4 may be allowed as 77 Nos. on net to net basis. Duty
free weight of this item may be allowed as 52600 Kgs. as 1.336 Kgs/Kg. content in the
export products after taking 20yo rccovery from scrap

6' Quantity of import item at Sl. No. 5 may be allowed^ as 36 Nos. on net to net basis. Duty
free weight of this item may be allowed as 89533 Kgs. as 1.26 Kgs/Kg. content in the
export products after taking 20yo recovery from scrap.

7. Word " Relevant" may be prefixed with the description of import items at Sl. No. 7, g &
9.

8. Quantity of import item at Sl. No. 7 may be,allowed as 98156 Kgs. as 1.25 Kgs/Kg.
content in the export products after taking l/3'd recovery from scrap.

9- Quantity of import item at Sl. No. 8 may be allowed as 55054 Kgs. as 1.157 Kgs/Kg.
content in the export products after taking 1/3'd recovery from ,.rupl

10. Quantity of import item at Sl. No. 9 may be allowed ui zqzq|z kgr. u, l.l2g Kgs/Kg.
content in the export products after taking 1/3'd recovery from ,.rup.-

―々ク″
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11. Quantity of import item at Sl. No. 10 may be allowed as under:
Welding wire/Electrodes/Strip: I 1630 Kgs.

Welding Flux: Equal to weight of welding wire/Strip
12. Quantity of import item at Sl. No. 1l may be allowed as 14 Nos.(9870 Kgs.) on net to

net basis with accountability clause.

Norms committee may take a view

Norms Committee I
DIPP No 12/17/2017-TSW/28   dated 14/03/2017

/ 

「「

31レ ,λ

(S.K.Jain)
Development Officer
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NC Meeting dated 14/03/2017 -Case No. 16/25180 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510399437 dated 11.08.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight ofexport product may be specified as 1216.8 Kgs.

2. Quantity of import item may be allowed as 5110.6 Kgs. as 4.20 Kgs./Kg. content

in export product after taking 60/o recovery from scrap.

Norms committee may take a view

Norms Committee I
DIPP No 12/17/2017-TSヽ V/42   datcd 14/03/2017

′  
一′Y′ ,ヽ′ 2″′ル

(S. K. Jain)
Development Officer
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Department of lndustrial Policy&Promotion

(TSW)
協

ノ
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´
鷲 ,,´ ′ル
(S,K.Jain)

NC Meeting dated 14103/2017 -Case No. 41/25180 (M/s, Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510399438 dated 11.08.2016)

Advance Authorization may be ratified as under on repeat basis:

1 . Net weight of export product may be specified as 770.87 Kgs'
2. Quantity of import item may be allowed as 3307 Kgs. as 4.29 Kgs./Kg. content in

export product after taking 60% recovery from scrap.

Norms committee may take a view

Development Officer

Norms Committee I
DIPP No 12/17/2017-TSヽV/43   datcd 14/03/2017
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Department of Industrial Policy & Promotion ffi"a1
(rsw)

NC Meeting dated 14t03t2017 - Case No. 54/25180 (1\Us Precision Equipments (Chennai)
Pvt. Limited ) (Advance Authorization No.0410162228 dated 30.08.2016)

Firm may be asked to submit the following information:

1. Information in respect of S1. No. 4, 5 & 11 of Standard Deficiency
Format.

2. Quantity of import item at Sl. No. 1 in meters also in addition to its
weight.

3. Detailed calculations for the quantity of Tubes (import item at Sl. No. 1)

supported by length and number of tubes in the export product.
4. For net weight of components to be manufactured from import item at Sl.

No.3, details of components with net weights thereof may be indicated.

一 ―´     
―

Norms committee may take a view

Norms Committec I
E)IPP No.12/17/2017‐ TSW/50 dated 14/03/2017

石.K.J」Jゝ
lS Tr牲

Development Officer
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Ref. No. 01/80/5Ol4r4/AM 77 /DESt/7ss dt. L3/L2/2OOL6

subject: AA No.0310807493 dated 31.08.2016 M/s Larsen and Toubro Ltd.,
M um bai.

The Application referred above has been examined by this office and
following information may be obtained from the applicant.

(i) Net content in Ep of item given in kgs;(ii) FoB varue of Generator, FoB varue (s.No's) of aI rnsuration
material;

(iii) Material balancing, and
(iv) Weight of Export product.

Government of lnd ia

Department of Heavy lndustry
TSW(B) Section

*+:***

I

l!'0----l----"-
(K. K. Tiwari)

lndustrial Advisor
DES-1, DGFT, Udvos Bhawan
3/26I2016T-SW(B) dated 2s .O1,.2077
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Department of Industrial Policy & Promotion fV\*tl

(rsrY)

NC Meeting dated 1410312017 - Case No. 25119/80 (lUs Bliss Anand Private Limited )
(Advance Authorization No. 0510399682 dated 12.09.2016)

Advance Authorisation may be ratified on repeat basis as under:

1. Import items at Sl. Nos. 1 to 4 & 8 may be allowed on net to net basis with
accountability clause.

2. Quantities of import items at Sl. No. 5 to 7 may be allowed as 1.02 mtrs./mtrs.
content in the export products.

Norms committee may take a view

/ノ
十
一卜1・りl“,

(S.K.Jain)
Development Offlcer

Norms Colllmittee‐ I

DIPP No.12/17/2017-TSW/62 dated 14/03/2017
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Department of Industrial Policy & Promotion %Wn

(rsw)

NC Meeting dated 14t03t2017 - Case No. 40/19/80 (l\[/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310807888 dated 19.09.2016)

Advance Authorization may be ratified as under:

1. NetEmpty weight of 58871 Kgsmay bespecified withthequantityof each

export item at Sl. No. 1 to 4 .

2. Net Empty weights of 27790 Kgs., 5750 Kgs., 5750 Kgs. & 11499 Kgs. may
be specified with the quantities of export items at Sl. No. 5, 6, 7 &. 12

respectively.
3. Net Empty weight of 49809 Kgs may be specified with the quantity of each

export item at Sl. No. 8 to I I .

4. Net Empty weight of 3820 Kgs may be specified with the quantity of each
export item at Sl. No. 13 & 14 .

5. Net Empty weight of 2635 Kgs may be specified with the quantity of each
export item at Sl. No. 15 & 16.

6. Word "Relevant" may be prefixed with the description of import items at Sl.
No. 1,2&8to11.

7. Quantity of import item at Sl. No. I may be allowed as 122100 Kgs. as
l.l 14 Kgs./kg. content in export items after taking 1/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 2 may be allowed as 102950 Kgs. as
1. 106 Kgs./kg. content in export items after taking 1/3'd recovery from scrap.

9. Quantity of import item at Sl. No. 3 may be allowed as 45 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 1161 Kgs.
inclusive of 4.76 oZ wastage.

10. Quantity of import item at Sl. No. 4 may be allowed as 30 Nos. on net to net
basis. Duty free weight of this item may be allowed as 28194 Kgs. inclusive of
73oh wastage after 20 oh recovery from scrap.

I 1. Quantity of import item at Sl. No. 5 may be allowed as 68 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 1558 Kgs.
inclusive of 4.76 oZ wastage.

12. Quantity of import item at Sl. No. 6 may be allowed as 68 Nos. on net to net
basis. Duty free weight of this item may be allowed as 14897 Kgs. inclusive of
30 oZ wastage after 20 Yo recovery from scrap.

13. Quantity of import item at Sl. No. 7 may be allowed as76 Nos. on net to net
basis. Duty free weight of this item may be allowed as 59228 Kgs. inclusive of
43 o/o wastage after 20 Yo recovery from scrap.

14. Quantity of import item at Sl. No. 8 may be allowed as 126162 Kgs. (129551
Mtrs.) inclusive of 2%o wastage.

15. Quantity of import item at Sl. No. 9 may be allowed as9144 Kgs. (6694 Mtrs.)
inclusive of 2 o/o wastage.

16. Quantity of import item at Sl. No. 10 may be allowed as 61908 Kgs. (24247
Mtrs.) inclusive of 2o/o wastage.

一

"′

″
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17. Quantity of import item at Sl. No. I 1 may be allowed as 130.4 Kgs. (2.29 Mtrs.)

inclusive of 2 %o wastage.
18. Quantity of import item at Sl. No. 12 may be allowed as 1431 Kgs. (269 Nos.)

on net to net basis.
19. Quantity of import item at St. No. 13 may be allowed as 6547 Kgs. (2640 Nos.)

on net to net basis.
20. Quantities of import items at Sl. No. 14, 15 & 16 (welding consumables) may

be allowed as 3559 Kgs. each.

Norms committee may take a view
+/E)

-/ f y/.31 L.))_
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. l2l 17 12017-TSW/65 datcd 14/03/2017

*Ee-



Norms Committee II
DIPPNo. 12/1712017-TSW166 dated 14t03t2017

樅ν
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1410312017 - Case No. 38/19/81 (M/s Karbon Steelmart Private
Limited) (Advance Authorization No. 0310807938 dated 21.09,2016)

Advance Authorisation may be ratified as under:

1. Words "containing 990.1 MT of Hot Rolled Stainless Steel" may be suffixed with the
description of export product.

2. words "of relevant grade and thickness" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg.
content in the export items as claimed by the firm.

Norms committee may take a view
,-'v_=-

-/' l- t-71 >-t1.-
(S. K. Jain)

Development Officer
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Department of lndustrial Policy&Promotion

(TSW)
%d7

NC Meeting dated 1410312017 - Case No. 37119/81 (M/s Karbon Steelmart Private
Limited) (Advance Authorization No. 0310808014 dated 23.09.2016)

Advance Authorisation may be ratified as under:

1. Words "containing 990.1 MT of Hot Rolled Stainless Steel" may be suffixed with the
description of export product.

2. Words "of relevant gade and thickness" may be suffrxed with the description of import
item and its quantity may be allowed as applied for i.e. 1000 MT as 1.01 Kgs./Kg.
content in the export items as claimed by the firm.

Norms committee may take a view

―
～

―
  「 Ч lllヽ 10ア′L‐ ′2ヽ

(S. K. Jain)
Development Officer

Norms Comlllittee II

DIPP No 12/17/2017-TSW/72   dated 14/03/2017

´ ダ々
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Glovis India Pvt. Ltd for ratification of norms of AA no
M-l4rl54e66nr05-02-t-4 0Ylt o ltLgTT ar 2 o /1"f zcta el*pv

DES-I, DGFT may kindly refer to the above mentioned application of M/S Glovis
India Pvt. Ltd. The firm has applied for ratification of norms for export of 24 items for
which it proposes to import 433 items. Some of the import items like item no lg,lg,24,
47 etc are in numbers. However, the firm has mentioned at appendix 4E that there is no
wastage in imported items. Hence this Office recommends that ratification may be
allowed without any wastage in number & weight terms with accountability.

The above issues with the approval of IA(KKT).

DGFT. FTDO. DES-I
Deptt. of HI, UO No 3(0lyl7-TSW(B)

4ah--
t/
l-/ B.c.Nayak

Development Officer
l6-01-17

dated
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Government Ofindia

Department Of Heavy industry

TSW(3)Section
*****

Ref:AA No 310809634 dated影12/2016G[power

DGF「 ID No o1/80/50/515/AM17-DES■ dated o8/02/2017

EP: Parts Of coal Mi‖
.

inputs:

忙em l-17-l o5kg/kg contentin E P,

NC maytake a view

lnd ustrial Advisor

作 ノ7

一

van
DO No3/23/2017 TSw(3)dated the 20th February,2017
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Department of Industrial Policy & Promotion
(rsw) Kl-',

Development Officer

NC Meeting dated 1410312017 - Case No. 20/25180 (M/s Panelli Pumps & Motors Pvt,
Limited) (Advance Authorization No. 0810139447 dated 03.01.2017)

Firm may be asked to submit the following details:

Information in respect ofSl. No. 3 & 8 of Standard Deficiency Format.
Size/Specification of "Cable" (import item at Sl. No.4) and documentary
evidence in support of net length ofcable in one submersible pump set.
As no other input, imported or indigenous is proposed to be used in the
manufacture of submersible pump sets, it may be clarified as to how the
submersible pump sets shall be manufactured from the four imported
inputs covered in the Advance Authorisation.

Norms committee may take a view

１
■

う
ι

つ
，

,v_--_-
-- l.*l.fl L-rr
(S. K. Jain)

Norms Committee I
DIPP No. 121 17 12017 -TSW I t 10 dated 14/03/2017
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NC Meeting dated 14103/2017 - Case No. 33/25180 (ltUs BGR Energy Systems Limited)
(Advance Authorization No. 0410162667 dated 06.01.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5, 6,8,9 & I 1 of Standard Deficiency Format,
export product wise.

2. Specific use of import item at Sl. No. 3 in the export products and basis for its
quantity.

3. Size/Specifications of import item at Sl. No. 5(DSS Seamless Tubes ) and its
quantity in meters.

4. Detailed calculations for the quantity of Tubes (import item at Sl. No. 5)
supported by length and number of tubes in the export product.

5. For net weight of components to be manufactured from import item at Sl. No.6,
details of components with net weights thereof may be indicated

Norms committee may take a view 
--L__-

Norms Committee I
DIPPNo. 12/17/2017-TSWll12 d,ated 1410312017

-, -z/ -+
-? /v t'zlz;1 -(S. K. Jain)

Development Officer
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Department of Industrial Policy & Promotion l\l')l.^' /

(rsw)

NC Meeting dated 1410312017 - Case No. 34/25180 (lll/s BGR Energy Systems Limited)
(Advance Authorization No. 0410162668 dated 06.01.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 4, 5, 6, 8, 9 & ll of Standard Deficiency Format,
export product wise.

2. Specific use of import item at Sl. No. 3 in the export products and basis for its
quantity.

3. SizeiSpecifications of import item at Sl. No. 6(DSS Seamless Tubes ) and its
quantity in meters.

4. Detailed calculations for the quantity of Tubes (import item at Sl. No. 6)
supported by length and number of tubes in the export product.

5. For net weight of components to be manufactured from import item at Sl. No. 7,
details of components with net weights thereof may be indicated

Norms committee may take a view

Z.-*+;- (S. K. Jaini " "" t>tl

Development Officer
Norms Committee I
DIPPNo. l2lI7/2017-TSWl13 dated 14103120t7
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Department of lndustrial Policy&Promotion

(TSW)
り
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NC Meeting dated 1410312017 - Case No. 59/25180 (M/s Kern-Liebers (India) Pvt.
Limited) (Advance Authorization No. 07101 10954 dated 12.01.2017)

Advance Authorisation may be ratified as under:

1. Words " Part No. 10164253" may be suffixed with the description of export item at Sl.
No. 1.

2. Words " Part No. 10164257" may be suffixed with the description of export item at Sl.
No.2.

3. Words * Part No. 10164258" may be suffixed with the description of export item at Sl.
No. 3.

4. Net weights of 2670 Kgs., 330 Kgs. & 22278 Kgs. may be specified with the
quantities of export items at Sl. No. 1,2 & 3 respectively.

5. Quantity of import item at Sl. No. 1 may be allowed as 4500 Kgs. as 1.685 Kgs./kg.
content in export item at Sl. No. 1 after taking 1/3'd recovery from scrap.

6. Quantity of import item at Sl. No. 2 may be allowed as 858 Kgs. as 2.60 Kgs./kg.
content in export item at Sl. No. 2 after taking 1/3'd recovery fromicrap.

7. Quantity of import item at Sl. No. 3 may be allowed as 30302 Kgs. as L36 Kgs.&g.
content in export item at Sl. No. 3 after taking l/3'd recovery from icrap.

Norms commiflee may take a view

議JttLた仁
Development Officer

Norms Committee I
DIPP No 12/17/2017-TSW/120 dated 14/03/2017
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称 ウDepartment of lndustrial Policy&Promotion

(TSV/)

NC Meeting dated 14103/2017 - Case No. l9l25l80 (M/s ISGEC Heary Engineering
Limited) (Advance Authorization No. 0510401501 dated 03.02.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3,4,5 & 11 of Standard Deficiency
Format, export product wise .

2. Quantities of items in one set(export item at Sl. No. 1)

3. Quantities of import items at Sl. No. 2 to 4,9 &, l0 in Nos. also in addition
to their weights.

4. Quantities of import items at Sl. No. 6 & 8 in meters. also in addition to
their weights.

Norms committee may take a view

~ ′
"′
・ 3′ t″ ,L

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No 12/17/2017-TSW/136 dated 14/03/2017
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Department of Industrial Poticy & Promotion -l{y>l*t7

(rsw)

NC Meeting dated 1410312017 - Case No. 6/25180 (lWs Koso India Private Limited)
(Advance Authorization No. 3110066586 dated 13.02.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No.l may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at Sl. No. 2 may be allowed as 3570 Kgs. as
1.70 Kgs./Kg. content in the export items as per SION C-360.

3. Quantity of import item at Sl. No. 3 may be allowed as 918 Kgs. as 1.70 Kgs./Kg.
content in the export items as per SION C-360.

Norms committee may take a view

4姦 。静 た」L
Development Offlcer

Norms Committee II
DIPP No. l2ll7l20l7-Tswl138 dated t4103/2017
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subject: Application of Larsen and Toubro Ltd., Mumbai for ratification
of norms of AA No.031064046g dated OS.OT.ZOtl

The applicant has requested for foilowing reduction/deretion
which is supported:

Government Oflndia

Departrnent Of Heavy lndustry

丁SVV(B)Section
*****

Item 4,5,7,81,19- deleted as requested.

Actual weight of Export product will be
certificate.

This has the approval of Joint Secretary.

Dy.DGFT,DES-1′ udvOg Bhawap
D.0.No.3/34/2010-丁 SW(B)dated the 2nd February′ 2017

as per Central Excise

ln:-.-
! -"---(K.K. Tiwari)

lndustrial Advisor

弊 %ヽ
ν`
γ`
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Govt of India
Ministry of Micro Small & Medium Enterprises

Offrce of the Development Commissioner
Mechanical Division

30(216)/20t4-ME

Subject: AA No 3410040214 dated 06.06.14 in respect of IWs Arioli Textiles
Machinery.

The norms may be recommended as follows:-

o Import of Relevant grade and size may be allowed on net to net basis.However, the weight may,be ailowed for 40146 kgs inclusive o,t l.a%
wastage after affecting l/3'd redovery for scrap.

This issue with the approval of Competent Authority.

霧・
井 lン '

(K.S.SOdhi)
AD(ME)

た牛M関 山 也 }∝H7
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ヘ Government Ofindia

Departrnent Of Heavy lndustry

丁SVV(B)Section
*****

いヽ|

(K.K.Tiwari)

lndustrial Advisor

subject: Application of BHEL, Hyderabad for ratification of norms of AANo.910045827 dated 07 .O3.ZOt1,

Export product: 2xl50MW for OpG power Gujarat

:----1- 
BHEL Hyderabad have requested to enhanced the quantity ofrnputs at

S.No.130   _
S.No.204    _

SS Rounds
CS Plates

2. The proposal is suqngrte! as per ?ctyl quantity gone in export
r:,1,:r9:1-ified bv centrar Excise aitea ufitzoiq anj appticants letter

[ilR:slf;f 
27/Re-Rate-01 dated otrirzorc ro, p..""niug" *ur,uge as per

マvヽ
√

This has the approval of Joint Secretary.

Dy.DGFI′ DES-1,udvOA Bhawan
D.O. No.3/97/20L6-TSW(B) dated the 3'd February,2OLl

_ι ダー



ダ'斗
薬鼎所

ヘ Government oflndia

Departrnent of Heavy lndustry

丁SW(B)Section
*****

Ref: Application of Larsen and Turbine MHr rurbine Generators pvt.
Ltd. for ratification of norms of AA No.310753791 dated
15.10.13.

The applicant has appried for inclusion of additionar items that
are recommended as under:

に
(K.K.丁iwa面 )

lndustrial AdvisOr

DGF丁,DES― ||′ udvOg Bhawan
D.0.No.3/104/2010-丁 SⅥノ(B)dated 3rd Februaryp 2017

L79 to 183,1,Bg,]-gz wtthin the 2%of FOtt value(c-1647

net to net under GN-4 with

This has the approval of Joint Secretary.

_`ι
―

Item No. Recommendation

184 to 186′ 190′ 191′

193′ 195

187′ 188′ 194 spares as per exim pOlicy
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NC Meeting dated 1410312017- Case No. A/R-174 (lWs Permanent Magnets Limited)
(Advance Authorization No. 03 10806385 dated 19.07 .2016)

Norms may be modified as under on repeat basis:

1. Words * 0.345 mmt 5 0/o thick" may be suffixed with the description of import
item at Sl. No. 2 and its quantity may be allowed as 5869.7 Kgs. as 1.82 Kgs./Kg.
content in the export item after taking 1/3'd recovery form scrap.

2. Words " 0.335 mm * 5 o/othick" may be suffixed with the description of import
item at Sl. No. 3 and its quantity may be allowed as2017.1 Kgs. as 1.83 Kgs./Kg.
content in the export item after taking l/3'd recovery from scrap.

Norms committee may take a view

DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

り
喘 |ン

4長 .蒻‐)レク
Development Ofrlcer

Norms CoIIImittee I

DIPP No.12/17/2017-TSW/174-A/R dated 14/03/2017

r67′
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Departl■ent of lndustrial Policyど &Promotion

(TSW)

・
喘 7

-./ --T
(S.K.Jain)

Development Officer

NC Meeting dated 14103t2017- Case No. A/R-175 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310805746 dated 28.06.2016)

Norms may be modified as under on repeat basis:

1. Words * 0.345 mmt 5 o/o thick" may be suffixed with the description of import

item at Sl. No. 1 and its quantity may be allowed as 10352.2 Kgs. as

1.82 Kgs./Kg. content in the export itim after taking l/3'd recovery form scrap.

2. Words " 0.335 mm t 5 o/othick" may be suffixed with the description of import

item at Sl. No. 2 andits quantity may be allowed as 3557.5 Kgs. as 1.83 Kgs./Kg.

content in the export item after taking 1/3'o recovery from scrap.

Norms committee may take a view

Norms Committee I
DIPP No.12/17/2017¨ TSW/175-A/R dated 14/03/2017

ィ 6(一
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Department of Industrial Policy & Pro ru'r?' 
y:'.'9fu1-0

(TSw)

NC Meeting dated 1410312017 - Case No. A,/R-177 (lWs Oswal Pumps Limited)
(Advance Authorization No. 33f0030526 dated 07.10.2015)

Advance Authorisation may be ratified as under:

1. Description of export items at Sl. No. I & 2 alongwith their quantities in
Nos. and weights may be specified as per enclosed Annexure.

2. Word "relevant" may be prefixed with the description of import items at
Sl. No. 1 & 2 ar,d total quantity of import items at Sl. No. 1 & 2 plut

together may be allowed as 67.413 MT as 2.233 Kgs./Kg. content in
export items after taking I /3'd recovery from scrap.

Norms committee may take a view

'/ "-- ?'':'4
z=1 l_tto?tLtL_

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12117 /2017-TSW1I77-A/R dated 14/0312017

ィ
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Deta‖ of Export items‐ Advance License No. 3310030256 dt.07。 10.2015

ｒ
．
　
ｏ

Ｓ

Ｎ

Description
of Goods

Model No. Size Stage Qtv

{Nos.〕

1 Stainless Steel

Fabricated
Submersible
Water Pumps

OSP-14/8(P4)50 V4 8 200 1720 1469

2 OSP-14′ 7(P4)50 V4 7 50 390 333.25

OSP…5/25(P4)50(4X4) V4 25 50 380 329.5

OSP-5/60(P4)50(4X4) V4 60 15 244.5 191.4

OSP-8ノ37(P4)50(4X4) V4 37 50 1175 997.6

OSP-8ノ 30(P4)50(4X4) ∨4 30 50 880 771.55

OSP-8ノ25(P4)50(4X4) V4 25 50 825 732.3

OSP-17/10(P4)50 V6 10 25 467.5 402.5

OSP-17/12(P4)50 V6 12 25 487.5 413.9

OSP-17/4(P4)50 V6 4 75 682.5 564.9

OSP-17E¨
IND(4X6)(SS)― P V6 4 20 182 150.64

OSP-30/4(P4)50 V6 4 50 590 478.5

OSP-30/6(P4)50 V6 6 110 1925 1608.2

OSP-30/7(P4)50 V6 7 5 88 71.975

OSP-30/8(P4)50 ∨6 8 5 98 80.35

OSP-46ノ10(P4)50 V6 10 15 412.5 348.15

OSP¨46′ 12(P4)50 V6 12 25 812.5 674.75

OSP-46/15(P4)50 V6 15 10 395 328.5

OSP‐46ノ21(P4)50 ∨6 21 5 266 221.35

OSP-46/3(P4)50 V6 3 30 343.2 280.5

OSP-46/4(P4)50 V6 4 75 1155 969,75

OSP¨46/5(P4)50 V6 5 100 1610 1325

OSP-46/6(P4)50

0SP‐46/7(P4)50

６

　

６

Ｖ

　

Ｖ

６

　

７

０

０

３

５

624

1025

527.1

844.5

OSP¨46′8(P4)50 V6 8 75 1725 1425,75

OSP-60/20(P4)50 V6 20 5 255 212.25

OSP-60ノ 21(P4)50 V6 21 5 266 221.35

OSP-60/24(P4)50 V6 24 5 301 250.65

OSP-60/8(P4)50 V6 8 25 576 476.25

OSP-77/3(P4)50 V8 3 35 962.5 849.31

OSP-77/4(P4)50 V8 4 35 1096.55 963.13

OSP‐77/5(P4)50 V8 5 20 702.2 614.4

載 N鵠
フ

Annexure

OSWALPUMPSL:M:TED
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OSP-77ノ 6(P4)50 V8 6 10 388 338.32

OSP-95ノ 10(P4)50 V8 10 25 1400 1218.

OSP-95/11(P4)50 V8 5 299 259.71

OSP-95/12(P4)50 V8 12 10 635 550.64

OSP-95ノ 15(P4)50 ∨8 15 5 374.5 323.65

OSP-95/3(P4)50 V8 3 8 220.8 194.928

OSP‐95/4(P4)50 V8 4 10 313 274.88

OSP‐95/5(P4)50 V8 5 10 351.2 307.3

OSP-95/8(P4)50 V8 8 15 727.5 635.64

OSP-95/9(P4)50 V8 9 10 522 454.980

OSP-160/3(P4)50 V10 3 25 1047.5 919.4

OSP‐ 125ノ2(P4)50 V10 2 10 343 302.74

OSP-125ノ3(P4)50 V10 3 25 1047.5 919.4

OSP-125/3-AA(P4)50 V10 3‐AA 5 209.5 183.88

OSP-125/4(P4)50 V10 4 20 961.4 836.96

OSP-125/4-A(P4)50 V10 4-A 5 240.5 209.2

OSP-125/5(P4)50 V10 5 5 272 235.4

OSP‐ 125ノ 5¨A(P4)50 V10 5-A 7 380.8 329.35

OSP-125/6-A(P4)50 ∨10 6-A 7 424.2 365.274

OSP‐160/2(P4)50 V10 2 10 343. 302.70

OSP-160/3-AA(P4)50 V10 3-AA 5 209.5 183.80

OSP-160/4-A(P4)50 V10 4-A 5 240.5 209.30

OSP-160/5-A(P4)50 V10 5-A 5 272 23500

OSP-160/7¨AA(P4)50 V10 7-AA 4 267.6 229.536

OSP-215/2(P4)50 V12 2 6 258 212.20

OSP-215/2-A(P4)50 ∨12 2‐A 8 344 283.00

OSP-215/3(P4)50 V12 3 2 104.08 8400

OSP…215/4(P4)50 V12 4 2 122.4 97.60

OSP‐215ノ5(P4)50 V12 5 2 141 111.54

OSP-215/6-A(P4)50 V12 6-A 2 158.5 124.36

OSP…215/6(P4)50 V12 6 2 158.56 124.36

Tota: 1595 35439 30186.1

ィ ンノー



TIME BOUND
STAN DARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COI\4IVIERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES,I SECTION, ROON4 NO.404,4'h FIOOT, UDYOG BHAWAN:
NEW DELHI-'110011: Website: dqft.oov.in

F. No.01/8o/[Click here and type file header and sl no]/DES-l/
To

N4/s.[Click here and type Firm's Name]

[Click here and type Firm's Address]

Subject:- Ratification of the norms in respect of

[Click here and type Licence No]dated[Click here and

under Para 4.7 of HBP (Vol.l). Meeting No. Date:

Dated :

Advance Licence No.
type Licence Datel obtained

Sir,
Please refer to the above mentioned advance license, forwarded by the RLA under their file

No.lclick here and type RLA'S File Nolto this office for ratification of norms. The matter has been

coniidered by Norms Committee - l. lt is requested to furnish information / details only in
respect of the point which has been tick marked below

Export ltems

1 Model number, technical specification and specific quantity-both in terms of number (if any)

and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.

4. Weight of each Export Product.

5. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and

indigenous input in the export product may be indicated. Net weight along with details of other

imported input to be used in the resultant product and sought to be imported/procured from

sources other than the license, if any, may also be indicated.

lmport items

6. lnformation about the inputs required per unit of the resultant product as per Sl.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product

Components
7. Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of

components in the export products(s)

g Bifurcated quantities of components to be accounted for in the resultant product and the

requirement of components as spares.

Raw Material / Consumables
10 Size and specification including grade, composition, range, thickness etc. of the

items proposed for import.
1 
.1. Detailed caiculation as to how the quantity of raw material proposed for import has been arrived

_ tz -



at, including the net weight of components to be manufactured out of these imported materials,

wastages cjaimed at ea-h stage of manufacturing with complete justification and supported by

documentary evidence/drawings etc.

12. Sheet layout diagram of the materiat indicating the wastage during blanking

13. Cross Sectional Diagram of export product with calculation of raw material requirement and

the weight of the C;ble in Kg. per Km. Copy of relevant National / lnternational Standard/

buyer's data sheet may also be furnished.

14. Weight of steel, which requires imported welding material, giving break-up of

i. Steel Plates / Sheets upto 30 mm thickness.

ii. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness'

iii. steel Plates / Sheets more than 70 mm thickness.

iv. Others e.g. FIanges, Pipes, Tubes' Bars / Rods' Castings / Forgings etc'

2. Particulars of the licenses obtained in the past and ratified by ALC (with or without modification)

for the same export product covered under this application, in view of Public Notice No. 48 dated

14.11.2002.

3. lt is not clear from the details given in application for the Advance Authorization mentioned

above. to whether it is a case oi physical exports or Deemed exports. lf the same is Deemed

Exports,detailedinformationalongwithrelevantdocumentsbefurnishedtothisoffice'
Fuither, if the supply is against lnvalidation letter to an EPCGIicence, the following details

may be Provided:-

(i) EPCG licence number and date.
(ii) CIF value of the licence.
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme'

(iv) Custom duty saved amount.
(v) Products to be manufactured.

iril How EpCG licence holder intends to discharge the EO against the EPCG licence.

4. Any other information:

5. The information called for must be submitted within three weeks from the date of issue of this

letter. The information may be directly sent to: Norms Committee-|, Room No.404, DGFT,

Udyog Bhawan, New Delhi, E-mail: nc1.dqft@nic.in, Office Tel.: 23061562/ext'265,1 and copy

of the same must be endorsed to the technical authority mentioned below:

1. Shri K.K. Tiwari,. I'A', Department of Heavy lndustry, Room No' 476,

UdyogBhawan, New Delhi 110011.
2. Sh;i -sushil Kumar Jain, DO, Department of lndustrial Policy and

Promotion, Room No.428A, UdyogBhawan, New Delhi-110011'
3. Sh.K.S. Sodhi, Asstt. Director. DC (MSME),7'n Floor NirmanBhawan' New Delhi'
4. Ms. Asha Nangia, Addl. Director. D/o lnformation & Technology, CGO, Complex,

New Delhi - 110 003.
5. Dr. Meetul Kumar, Scientist'E', DRDO, Room No.431, Block'B', DRDO Bhawan,

New Delhi.

Yours faithfullY,

FORElGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FOREIGN TRADE

Te1 011‐23064562′ Ext 265

E ma ncl dq■ont in
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